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 Clauseg  2  to  38  were  added  to  the  Bill

 Clause  i,  the  Enecting  Formula  and
 the  Title  were  added  to  the  Bill,

 SHRI  RAGHUNATHA  REDDY:  i
 beg  to  move:

 “That  the  Bill  be  passed.”

 MR,  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill  be  passed.”

 Tha  motion  was  adopted.

 28.08  hrs,

 MOTION  RE.  SUSPENSION  OF  PRO.
 VISO  TO  RULE  66  IN  RELATION  TO
 BEED]  WORKERS  WELFARE  CESS
 BILL  AND  BEEDI  WORKERS  WEL-

 FARE  FUND  BILL.

 MR.  DEPUTY-SPEAKER:
 to  suspend  proviso  to  Rule  66.

 THE  MINISTER  OF  LABOUR  (SHRI
 RAGHUNATHA  REDDY):  7  beg  to
 move:

 “That  this  House  do  suspend  the
 proviso  to  Rule  66  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  Lok  Sabha  in  its  application  to
 the  motion  for  taking  into  considera-
 tion  and  passing  of  the  Beed:  Werk-
 ers  Welfare  Cess  Bill,  976  and  the
 Beedi  Workers  Welfare  Fund  Bull,
 1976.”

 Motion

 MR,  DEPUTY-SPEAKER:  Can  you
 explain  why  do  you  want  the  proviso
 to  this  rule  to  be  suspended?

 SHRI  RAGHUNATHA  REDDY:
 Both  these  Bills  would  constitute  a
 common  subject.  Therefore,  when  the
 hon,  Members  speak,  one  cannot  make
 a  speech  separating  these  two  Bills.
 That  is  why  it  would  be  useful  if  both
 the  Bilis  are  taken  up  together.

 MR.  DEPUTY-SPEAKER:  That
 is  no  good  excuse  at  all.  I  will  help
 you.
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 When  one  Bill  ig  dependent  on  an-
 other,  unless  the  first  Bill  fs  passed
 and  assented  to  by  the  President,  the
 second  Bill  cannot  be  taken  up.  Now,
 you  want  both  fhe  Bills  to  be  taken
 up  together.  That  is  why  you  want
 the  suspension  of  the  rule,  I  half  sus-
 pected  that  you  did  nof  know  the
 reason.  That  is  why  I  wanted  you  to
 explain  why  you  want  this  rule  to  be
 suspended.

 The  question  is;

 “That  this  House  do  suspend  the
 proviso  to  rule  66  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  Lok  Sabha  in  its  application  to
 the  motions  for  taking  into  conside-
 ration  and  passing  of  the  Beedi  Wor-
 kers  Welfare  Cess  Bull,  976  and
 the  Beedj  Workers  Welfare  Fund
 Bill,  1976”,

 The  motion  was  adopted,

 aes

 3.0  hrs.

 BEEDI  WORKERS  WELFARE  CESS
 BILL
 AND

 BEEDI  WORKERS  WELFARE  FUND
 BILL

 THE  MINISTER  OF  LABOUR  (SHRI
 RAGHUNATHA  REDDY):  Sir,  ]  beg
 fo  move:*

 “That  the  छा  to  provide  for  the
 levy  and  collection,  by  way  of  cess.  a
 duty  of  excise  on  tobacco  issued  fer
 the  manufacture  of  beedi,  be  taken
 into  consideration.”;  and

 “That  the  Bill  to  provide  for  the
 financing  of  measures  to  promote  the
 welfare  of  persons  engaged  in  beedi
 establishments,  be  taken  into  consi-
 deration.”

 The  conditions  of  work  prevailing
 in  the  beedi  industry  had  been  criticis-
 ed  by  the  Royal  Commission  on  Labour’

 *Moved  with  the  recommendation  of  the  President.
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 4i93i)  and  the  Labour  Investigation
 Committee  (1944).  The  Royal  Com-
 mission  on  Labour  had,  inter  alia,  ob.
 served:

 “The  making  of  the  beedi  (the  in-
 digenous  cigarette)  is  an  industry
 widely  spread  over  the  country.  It
 is  partly  carried  on  in  the  home,  but
 mainly  in  workshops  in  the  bigger
 cities  and  towns,  Every  type  of  buil-
 ding  is  used  (but  small  workshops
 preponderate  and  it  is  here  that
 the  graver  problems  mainly  arise.
 Many  of  these  places  are  small  sir-
 less  boxes,  often  without  any  win-
 dows,  where  the  workers  are  crowd-
 ed  so  thickly  on  the  ground  that
 there  is  barely  room  to  squeeze  tet-
 weer  them,  Others  are  dark  semi-
 basements  with  damp  mug  floors  un-
 suitable  for  manufacturing  process-
 es,  particularly  in  an  industry  where
 workers  sit  or  squat  on  the  fivor
 throughout  the  working  day  Sani-
 tary  conveniences  and  adequate  ar-
 rangements  for  remova)  of  refuses
 are  generally  absent.”

 The  Labour  Investigation  Commit-
 ‘tee  (Rege  Committee,  944)  also  has
 vobserved  more  or  less  on  similar  lines

 The  studies  made  by  the  Committee
 on  Labour  Welfare  and  the  observa-
 tions  of  the  National  Commission  on
 Labour,  five  years  ago,  indicate  that
 there  have  been  no  significant  changes
 im  the  conditions  of  work,  and  the  liv-
 ing  conditions  of  the  workers  engaged
 in  this  industry.  The  lahour  enact-
 ments  like  the  Factories  Act,  1948,
 failed  to  improve  the  loi  of  the  majo-
 rity  of  workers;  the  Minimum  Wages
 Act  wag  not  being  effectively  enforced
 and  the  employer  was  _  progressively
 finding  ways  and  means  to  evade  or
 bypass  the  provisions  of  the  Act  Real-
 ising  the  inadequacy  of  the  existing
 Acts,  Government  had  brought  into  be.
 ing  the  Beedi  and  Cigar  Workers  (Con-
 ditions  of  Employment)  Act,  966
 which,  inter  alia,  does  prescribe  some
 measures  to  improve  the  working  con-
 ditions  of  the  workers  employed  in
 teedi  factories,  such  as,  cleanliness,
 wentilation,  first-aid,  canteens,  etc.  The
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 Act’  also  prescribes  «working  hours
 and  weekly  holidays.

 When  the  Act  was  enforced,  it  was
 not  welcomed  by  the  employers  who
 field  writ  petitions  on  one  ground  or
 the  other  challenging  the  validity  of
 the  Act.  The  constitutional  validity
 of  the  Act  has  been  upheld  recently
 but  the  Act  has  a  limited  coverage,  in
 as  much  as  it  seeks  to  give  protection
 to  the  beedi  and  cigar  workers  in  in-
 dustrial  premises  only.  In  so  far  as
 the  field  of  labour  welfare  is  concern-
 ed,  the  Act  does  not  provide  for  medi-
 cal,  educational,  recreational  facilities,
 etc,  which  in  the  case  of  other  sweated
 industries  like  coal,  iron  ore,  mica,
 dolomite  and  limestone,  are  being
 financed  through  the  welfare  funds
 especially  constituted  for  workers  in
 these  industries  The  rationale  for  the
 consfitution  of  a  similar  fund  for
 workers  (and  their  iamilies)  engaged
 in  beedi  making  industry,  needs  no
 further  emphasis.

 In  order  to  provide  welfare  measu-
 res  fur  the  persons  employed  in  the
 Beedi  Establishments,  it  is  proposed  to
 establish  a  Welfare  Fund  For  this
 purpose,  it  38  proposed  to  levy,  aS  a
 cess,  a  duty  of  excise  on  so  much  of
 the  tobacco  as  is  issued  to  any  person
 from  «a  warehouse  for  any  purpose  in
 connection  with  the  manufacture  of
 beedi  The  rate  >f  duty  of  excise  will
 be  at  such  rate  not  exceeding  one
 rupee  per  kilogram  on  such  tobacco
 as  the  Central  Government,  may,
 from  time  to  time,  fix.  The  duty  of
 excise  to  be  levied  shall  be  in  addi-
 tion  to  any  cess  or  duty  leviable  on
 tobacco  under  any  other  law  for  the
 time  being  in  force.

 The  duty  of  excise  levied  on  the  to-
 bacco  under  the  provisions  of  the  Beedi
 Workers  Welfare  Cess  Bill,  976  after
 deducting  the  cost  of  collection  will
 be  credited  to  the  proposed  Beedi
 Workers  Welfare  Fund,

 The  Fund  is  intended  to  supplement
 and  not  to  supplant  the  efforts  of  the
 employers  or  the  State  Governments
 to  ameliorate  the  living  conditions  of
 the  Workers  engaged  in  the  heedi
 establishments  and  their  dependents.
 The  Beedi  industry  is  mainly  concen-



 ह...  the  States  of  Andhra  .Pra-
 desh,  Biber,  Gujerat,  Karnataka,  Kera-
 la,  Madhya  Pradesh,  Maharashtra  Ra-
 jasthan,  Tami]  Nadu,  Uttar  Pradesh
 and  West.  Bengal,  It  provides  for  em-
 ployment  to  a  very  large  number  of
 unorganised  labour,  most  of  whom  be-
 long  to  Scheduled  Castes  and  Schedul-~
 ed  Tribes  and  other  backward  Commu-
 nities,  It  has  been  found  that  their  liv-.
 ing  and  working  conditions  are  not  at
 all  satisfactory.  According  to  the
 latest  available  figures  there  are  about
 ten  lakh  workers  engaged  in  the
 beedi  industry  and  among  these  only
 26,000  workers  were  engaged  in  fac-
 tories  registered  under  the  Factories
 Act,  1948.

 The  intention  in  creating  a  Welfare
 Fung  for  the  beedi  workers  is  to  pro-
 vide  them  and  their  dependents,  bene-
 fits  similar  to  those  now  provided  to
 the  workers  of  coal.  mica,  iron  ore  and
 limestone  and  dolomite  mines  and
 their  dependents.  According  io  the
 cost  estimates  which  have  been  work-
 ed  out,  the  provisions  of  such  facilities
 would  necessitate  the  imposition  for
 the  present  of  a  cess  of  25p.  per  kilo.
 gram  of  tobacco  used  in  the  manuface
 ture  of  beedies.  The  duty  levied  at
 this  rate  is  expected  ४  yield  abnut
 Rs.  .82  crores  per  annum.  The  pro-
 ceeds  thus  collected  will  be  credited
 to  the  Consolidated  Fund  of  India  and
 thereafter  transferred  to  a  Fund  to  be
 called  the  Beedi  Workers  Welfare
 Fund.  The  average  welfare  expendi-
 ture  per  head  would  come  to  Rs.  20/-
 per  annum.  Though  this  figure  is  very
 Meagre,  it  may  be  possible  to  help  the
 Provision  of  basic  amenities;  more  so
 when  they  are  organiseg  on  a  com-
 munity  basis.

 The  fund  will  be  administered  in
 consultation  with  tripartite  Advisory
 Committees  which,  to  begin  with,  will
 be  set  up  in  each  of  the  principal
 beedi,  manufacturing  States.  Besides
 the  employers  and  workers,  it  is  our
 intention  to  associate  State  Govern-
 Taents  also  in  the  functioning  of  the
 Committees.  If  necessary,  there  may

 be  an  Advisory  ‘Committee  for  two
 more  of  the  beedi  manufacturing
 States.  The  Central  Government  may
 also  set  up  a  tripartite  Centraf  Ad-
 visory  Committee  to  coordinate  ‘the
 activities  of  the  State  Advisory  Com.
 mitteeg  and  to  ensure  their  effective
 functioning.  I  am  confident  that  co-
 operation  will  be  coming  from  the
 State  Governments  concerned  by  way
 of  free  technical  advice  and  help  in
 the  construction  of  the  buildings  for
 the  proposed  organisation,  as  in  the
 case  of  similar  sister  organisations  in.
 coal,  mica,  iron  ore  and  limestone
 ang  dolomite  mines.  This  will  help  to
 reduce  our  administrative  expenditure.

 As  the  Fund  will  be  centrally  ad-
 ministered  it  will  be  possible  as  in  the
 case  of  the  coal,  mica,  iron  ore  and
 limestone  and  dolomite  mines  to  set
 up  certafn  centralised  facilities  like
 medical  aid,  hospitals,  dispenaries,
 water  supply  schemes,  housing  colo-
 nies  etc.,  and  prescribed  uniform  stand-
 ards  for  other  welfare  measures  like
 the  Multipurpose  Institutes  to  pro-
 vide  for  the  workers  engaged  in  the
 manufacture  of  beedi  and  their  depen-
 dents  suitable  recreational  and  cultu-
 ral  facilities.

 I  do  not  think  there  is  anything  else
 in  the  two  Bills  which  require  specified
 comments.  As  the  House  will  see,  the
 matter  is  urgent  and  I  am  keen
 that  the  two  Bills  are  put  on  the  Sta-
 tute  Book  as  early  as  possible.  I  will
 be  extremely  grateful  to  the  Hon.
 Members  if  they  take  into  considera~
 tion  the  various  provisions  of  the  Bill
 and  approve  the  Bills

 MR,  DEPUTY-SPEAKER:  Motions
 moved:

 “That  the  Bill  fo  provide  for  the
 levy  and  collection,  by  way  of  cess,
 a@  duty  of  excise  on  tobacco  issued
 for  the  manufacture  of  beedi,  be
 taken  into  consideration.”

 “That  the  Bill  to  provide  for  the
 financing  of  measures  to  promote  the

 welfare  of  persons  engaged  in  heedi
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 establishments,  be  taken  into  consi-
 deration.”

 SHRI  A.  K.  GOPALAN  (Palghat):
 This  is  a  Bill  for  the  welfare  of  the
 beedi  workers.  So,  I  certainly  wel-
 come  the  Bill.  I  am  moving  some
 amendments  also;  perhaps,  you  have
 forgotten,  Mr.  Deputy-Speaker;  there
 are  some  amendments....

 MR.  DEPUTY-SPEAKER:  These
 amendments  will  come  only  when  the
 Clauses  are  taken  up  for  considera-
 tion.  There  is  no  amendment  for  the
 ‘consideration’  motion,

 SHRI  A.  K.  GOPALAN:  As  far  as
 the  welfare  fund  for  the  beedi  work-
 ers  is  concerned,  nobody  will  object
 to  it;  everybody  will  welcome  it.  But
 I  have  to  ask  the  hon.  Minister  as  to
 what  happened  to  the  Beedi  and  Cigar
 Workers  (Conditions  of  Employment)
 Act,  1966,  This  was  enacted  by  the
 Parliament  in  1966,  but  it  has  not  so
 far  been  implemented.  There  are  more
 welfare  measures  for  the  beedi  work-
 ers  in  that  Act  than  under  this  legisla-
 tion.  I  will  give  you  the  details.  A
 non-official  Bill  was  brought  by  me  in
 Parliament  in  ‘1965,  and  when  that  was
 being  discussed,  the  then  Labour  Minis-
 ter  told  me  that  Government  would
 bring  a  comprehensive  Bill.  It  was
 brought  in  1966;  though  it  did  not  con-
 tain  all  the  measures  that  |  had  pro-
 posed  in  my  non-official  Bill,  it  was  a
 Bill  giving  at  least  some  relief  as  far
 as  the  beedi  workers  were  concerned.
 Ten  years  have  passed.  but  that  Act
 has  not  yet  been  implemented  in  any
 of  the  States.  People  will  have  no
 belief  in  legislations  then.  Now,  they
 have  come  with  a  Bill  saying  that  they
 are  constituting  a  welfare  fund  for
 beedi  workers.  First,  you  implement
 the  legislation  passed  in  4966  where
 minimum  wages  were  fixed,  where
 maternity  and  other  benefits  were
 there,  as  far  as  the  beedi  workers  were
 concerned~for  both  men  and  women.
 Many  women  are  also  engaged  in  the
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 beedi  industry.  I  want  to  know  from
 the  Minister—perhaps,  he  was  not  here
 in  966—as  to  what  has  happened  to
 this  Act.  Will  he  enquire  whether  any
 State  has  implemented  that  Act?  Peo-
 ple  will  laugh  at  this  Bill  which  he
 has  brought  now,  because  they  wilI
 say  that  the  966  Act  is  already  there
 but  has  not  been  implemented,  now
 the  976  Bill  has  come,  so  many  other
 Bills  also  will  come,  but  nothing  will
 be  implemented.  They  will  have  no
 belief  in  the  Assembly  or  Paitia-
 ment....

 MR,  DEPUTY-SPEAKER:  Are  these
 Bills—the  one  you  referred  to  and  this
 Bill—identical?

 SHRI  A.  छू.  GOPALAN:  The  966
 Bill  was  more  comprehensive  dealing
 with  the  beedi  workers,  their  condi-
 tions  of  employment  and  so  on,  I
 asked  for  that  in  the  Reference  Library
 but  I  could  not  get  a  copy  of  that.
 There.  the  minimum  wages  were  fixed
 up;  the  other  conditions  were  also
 there.  Now,  what  I  want  to  point  out
 is  this.  You  have  now  come  with  a
 Bill  for  the  welfare  of  beedi  workers.
 The  Bill  that  was  brought  in  966  was
 called  Beedi  and  Cigar  Workers  (Con-
 ditions  of  Employment)  Bill.  At  that
 time  ‘beedi  and  cigar’  were  there,  but
 now  ‘cigar’  has  been  forgotten.  In  that
 966  Bill,  the  minimum  wages  were
 fixed  and  some  other  benefits  were  also
 given  to  the  workers.  This  Bill  also
 is  a  welfare  measure;  they  are  creat-
 ing  a  welfare  fund  and  they  have  said
 that  such  and  such  a  thing  will  be  done
 for  the  welfare  of  the  beedi  workers.
 If  it  is  for  the  welfare  of  the  beedi
 workers,  then  implement  first  the  966
 legislation,  ask  the  State  Governments
 to  implement  that.  That  at  least  was
 ‘beedi  and  cigar’.  Now  ‘cigar’  is
 omitted.  My  point  is  this:  beedi  and
 cigar  go  together.  Those  who  smoke
 will  say  that  Beedi  and  Cigars  are  like
 brothers  and  sisters,  but  here  cigar  has
 been  forgotten.  I  want  only  to  remind
 the  Minister  that  if  the  cess  to  be
 levied  is  really  intended  for  the  wel.
 fare  of  the  workers,  is  there  any  clause
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 in  this  Bill  whereby  a  penalty  will  be
 imposed  on  those  who  do  not  give  the
 cess.  While  talking  about  the  min-
 mum  wages,  the  Minister  said  yester-
 day  that  there  must  be  Organization
 and  there  must  be  struggle,  but  where
 there  is  organization  and  struggle,  I
 want  to  remind  him  what  happens  and
 he  knows  that.  Whenever  they  fight
 for  minimum  wages,  not  the  minimum
 wages  are  given,  but  they  will  be  put
 inside  the  jal,  It  is  not  that  there
 is  no  organisation  or  there  is  no
 struggle.

 I  move  my  amendment  that  cigar
 must  be  added,

 MR,  DEPUTY-SPEAKER:  You  have
 your  arrendment  when  we  take  up
 clause  by  clause  consideration.

 SHRI  A.  K.  GOPALAN:  My  next
 question  is,  what  is  the  guarantee  that
 this  Bill  will  be  implemented  and  what
 will  the  Central  Government  do  if  it
 is  not  implemented  by  the  States.
 Secondly,  what  about  the  old  Bull,
 where  more  amenities  were  given  to
 the  Beeli  workers.  Please  tell  us,  in
 how  many  States  it  has  been  imple-
 mented,  It  ha  not  been  implemented
 In  any  of  the  States.  In  Kerala,  there
 is  a  Government  sponsored  coopera-
 tive  soctety,  where  minimum  wage  1s
 given,  but  not  the  other  amenities.
 The  Bill  was  passed  ten  years  ago  for
 giving  certain  amenities  and  improv-
 ing  the  conditions  of  the  Beedi  workers
 but  that  has  not  been  implemented.
 Now  comes  another  Welfare  Cess  Bill
 for  the  Beedi  workers  and  we  are
 asked  to  support  it.  We  will  certainly
 support  it.  Not  only  did  we  support
 the  earlier  Bill,  we  brought  a  non-
 official  Bill  bringing  it  to  the  notice
 of  the  Government  that  ten  lakhs  of
 Beedi  workers,  as  the  Minister  himself
 knows,  were  poorly  paid  and  that  they
 should  he  given  some  relief.  Though
 the  BL  was  passed,  yet  it  was  not
 implemented,  Even  the  minimum  wages
 fixed  then  must  be  revised  now.  The
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 minimum  wages  fixed  then  do  not  cor-
 respond  to  the  living  standard  today.
 Even  that  minimum  wages  and  other
 conditions  concerning  the  Beedi  work-
 ers,  lady  workers  and  others  have  not
 been  implemented.  I  have  pointed  that
 out  many  times  in  the  Parliament.

 While  supporting  this  Bill,  what  I
 have  to  say  is,  that  there  is  no  use
 passing  a  legislation  which  will  not  be
 implemented.  There  will  be  no  respect
 for  the  Assembly  or  the  Parliament  in
 case  a  legislation  is  passed  and  then
 thrown  in  the  waste  paper  basket  with-
 out  making  any  attempt  to  see  that
 it  is  implemented.  The  Stafe  Gov.
 ernments  must  be  told  that  the  owners
 of  the  Beedi  factories  must  be  punish-
 ed  if  they  fail  to  comply  with  the
 requirements  of  the  Bill,  What  hap-
 pens  is  that  if  the  workers  ask  for
 minimum  wages,  they  are  beaten  and
 put  to  the  jail,  but  as  far  as  the  owner
 3s  concerned,  he  is  not  proceeded
 against.  He  does  not  obey  the  law
 He  can  go  on  merrily  with  if  and  you
 can  do  nothing  about  it.  But,  if  the
 worker  fights  for  the  implementation
 of  this  Act,  then  it  is  not  implemented.
 There  are  so  many  instances  I  want  to
 show.  Only  the  other  day,  two  months
 back,  in  Kerala,  when  the  Bidi  workers
 took  out  a  peaceful  demonstration  to
 press  that  this  must  be  implemented
 about  their  wages,  they  were  lathi-
 charged,

 So,  the  question  is:  while  welcoming
 this  Bill,  I  want  to  remind  the  Minis-
 ter  that  this  law  also  should  not  be
 thrown  into  the  waste-paper  basket
 and  he  must  first  see  that  the  other
 Act  which  gives  more  benefits  to  the
 workers  is  implemented  and  action  is
 taken  to  implement  it  and  also  see  that
 as  far  as  this  Bull  is  concerned,  every-
 body  pays  the  cess  without  fail  A
 register  should  be  opened.  It  is  there
 in  my  amendment  and  I  will  talk  about
 it  when  it  is  taken  up,  That  must  be
 done  and  it  must  be  seen  that  at  least
 this  cess  and  the  welfare  fund  go  to
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 [Shri  A.  K.  Gopalan]
 the  benefit  of  the  worker,  That  is
 what  I  have  to  say.  Saying  this,  I  wel-
 come  this  Bill

 बदी  राम  सिंह  भाई  (इंदौर)  *  उपाध्यक्ष

 महोदय,  मैं  इस  बिल  का  हृदय  से  समर्थन  करना

 चाहता  हूं  और  कुछ  सुझाव  भी  देना  चाहता

 हूं  t

 पहुची  बात  ती  यह  है  कि  इस  बिल  पर

 अमल  के  बारे  में  यह  कहा  गया  है  कि  इसे
 भिन्न-भिन्न  क्षेत्रों  में  भिन्न-भिन्न  तिथियों  को

 लाए  किया  जायेगा  यह  गलत  है।  सारे  प्रान्तों
 में  इसको  एफ  साथ  लागू  करना  चाहिये,  नहीं
 तो  इसका  परिणाम  बहुत  खराब  होगा  ।

 जहां  भी  श्राप  उप-क्र  लगायेंगे,  वहां  से
 कारवाने  वाले,  भागकर  डूबने  प्रदेश  में  चले

 जायेंगे,  जहां  पर  कि  यह  बिल  लागू  नहीं  हूं  गा,
 और  वहां  पर  वह  कता  बीड़ी  का  काम-धन्धा

 शुरू  कर  देंगे  ।  क्योंकि  ये  कारखाने  जेब"  होते
 हैं।

 मेरे  प्रदेश  में  बीडी  वर्कर  कम-गे-कम
 4  लाख  से  कम  नहीं  हैं  1  आपने  सारे  देश  में
 जो  i0  लाख  के  झांकने  बताये  हैं,  यह  तो

 लख  गिनती  के  पारापार  पर  हैं,  लेकिन  यह

 बहुत  कम  हैं  ।  यह  काम  घर  पर  बहुत  ज्यादा

 होता  है  n  महिलाएँ  पता,  तबाह  और  डोरा

 चरवाते  जाती  हैं  ग्रोवर  वह  धरों  पर  काम  करती

 हैं।  3नके  पति  भी  दिन  में  चाहे  कहीं  काम  करते

 हों  लेकिन  अपने  काम  से  छूटने  के  बाद  बे  भी
 घरों  पर  यह  काम  करते  है  1  मैं  समित्रा  हूं
 कि  20  लाख  श्रमिक्रों  स ेकक  यह  काम  नहीं
 करते  हैं।  जहां  जिसको  देखो  वह  स्क्रीम  इंगन
 बला  हुमा  है,  मुंह  में  बीड़ी  लगाये  धुपा  हाते

 हुए।  भालके  ये  अकड़े  सदी  नहीं  हैं  क्योंकि  आधे
 से  ज्यादा  वह  काम  घरों  पर  होता  है  t

 मैं  यह  निवेदन  करना  चाहता  हुं  कि  जहां
 पर  भी  शापने  उप-कर  लगाया  ये  लोग  वहां
 लें  काम  बन्द  कर  के  झपती  पोटली  लेकर,  जो
 डागा  जी  जैसे  लोग  हूँ  कुछ  साथ  में  नहीं  रखते  हैं,
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 सीधे  दूसरे  प्रदेश  में  गुप्त  जाते  हैं  |  जैत  मदारी

 डूबी  बजाकर  अपना  काम  शुरू  कर  देता

 है,  उसी  रहें  से  बै  लोग  भी  झरना  कारोबार

 शुरू  कर  देते  हैं  ।

 सारे  गुजरात  से  बीडी  बताने  वाले  कार-
 खानेदार,  कोई  छोटा  भाई  कोई  खोटा  भाई  कोई
 मोटा  भाई,  कोई  ओछा  भाई,  के  ई  कचरा  भाई,
 सब  मेरे  प्रदेश  में  प्रकार  बैठ  हुए  हैं,  क्योंकि  वहां
 कोई  कानून  नहीं  था।  मैं  निवेदन  करना  चाहता

 हैं  कि  इसमें  ापषका  कुछ  बिगडने  वाला  नहीं
 है,  बल्कि  अधिक  मिलने  वाला  ही  हैं,  श्राप

 एक  साथ  सारे  भारत  में  से  लागू  कीजिये  1

 दूसरो  बात  यह  है  कि  आपने  i966  दें
 बीड़ी  निगार  बकस  एक्ट  बनाया,  लेकिन
 उप  एक्ट  का  अभी  तके  सभी  प्रदेशों  ने  पालत

 नही  किया  है।  मुझे  श्च्ड  तरह  से  यह  ज्ञान

 हैं  कि  मानना  मंत्री  जी  ने  इस  सम्बन्ध  में

 बहुत  मेहनत  की  है,  कके  लिये  प्रदेशों  के  श्र
 मंत्रियों  की  बैठक  भी  बुलाई  है,  उससे  बारबार
 कहा  भी  है,  उसके  प्रयत्नों  की  मैं  तारीफ-
 करता  हूं।  लेकिन  जिस  तरह  प्रदेश  के  कलेक्टर
 लोग  मंत्रियों  की  बात  नदी  मानते  हैं,  शायद
 जमी  तरह  प्रदेश  के  मत्री  केन्द्र  की  बात  नहीं
 मानते  होंगे  ?  कया  कारण  है  कि  मंत्री  महोदय
 के  इतने  प्रयत्न  और  ाग्रहू  के  बावजूद,
 श्रमिकों  के  प्रति  उत  की  इतनी  सहानुभूति
 होने  के  बाबजूद  उप  पर  अमन  नहीं  हो  रहा
 है  7  “उक्थ  चोर  कोतवाल  को  डांगे”  वाली
 बत  हो  रही  है  1

 वीडी  सिगार  बंगे  एक्ट,  i966  =
 बनता  था  उनमें  भी  फैक्टरी  एक्ट  की  बातों
 को  रखा  गया  है  ।  बीड़ी  निगार  बीज  के
 काम  को  भी  फैक्टरी  के  समान  माना  सना  है।
 उस  में  कारखाने  की  व्याख्या  की  गई  है  और
 यह  बताया  गया  है  कि  वहां  हवा,  स्वच्छता
 पीचें  के  विवि,  शौचालय व,  कौर  कौन्टी व  आदि  कई
 इम्तहान  होना  चाहिए  ।
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 वे  कारखाने  गूँच रात  से  दूसरे  प्रदेशों  में
 आये  और  उन  को  शहरों  के  नजदीक  डाला
 लया ।  तय  एक्ट  लागू  दूमा,  तो  बे  कारखाने

 शहरों  के  पोज  से  भाग  कर  दौड़ाते  मे  चले  गये
 ताकि  वहा  पर  यह  कानून  लागू  हो  सके  a
 मालिक  लोग  वर्कर्स  को  तम्बाकू  चे  शरीर  डोरा
 होते  हैं।  जे  ऐसी  व्यवस्था  करते  की  क्या
 आवश्यकता  ।  उम  एक्ट  से  बह  भी  कहा  गया,

 है  कि  रिजेक्ट  बीवी  कितनी  भानी  जायेगी
 ह  बात  दोनों  पक्ष  बैठ  कर  शासन  की  सहायता
 से  तय  करेगा  |  साधारणत  दोनों  पक्षी  में  यह
 तथ  हुआ  है  कि  बके  जो  बीडी  बता  कर  साधेंगे,
 उमर  भें  से  रीमेक  बीडी  5  परसेंट  से  ज्यादा
 नहीं  मामी  व  सकती  हैं।  लेकिन  मंत्री  महोदय
 के  पाम  बार-बार  यह  शिकायत  शाई  है  कि
 20  परसेंट,  से  कम  बीडी  रिजेक्ट  नही  की  ती

 है।  बीडी  बनाने  का  काम  पीसी-रैट  पर  होता
 है  अर्थात  पुत्र  हर  बीडी  का  इतना  पैसा
 कम  देते  है।  उप  में  से  20  परसेंट
 रिजेक्ट  कर  तने  ता  अर्थ  यह  है  वि  उन  लोगों
 का  2097?  बरस  ता  ऐसे  ली  कम  हो  गया।
 ता  फिर  आपका  पेमेंट  ख़ाक  बेजे  दानव
 कहा  गया  ?

 इपब्रयार  थी  पाया  वे  साथी  बान  तोल
 और  माल  में  मारते  है।  माननीय  सदस्य  यहा
 ता  बडी  बडी  बाने  करते  है  लेनी  वह  अपने
 साहिरा  का  क्या  नहीं  समझाते  है  ?  बत
 यहा  मेरे  साथी  है  ।  अगर  मै  कोई  ख  रब  काम
 करता  हू,  तो  बह  मुझे  समझा  कर  मता  कर
 सकते  है  और  शरीर  वह  कोई  खराब  काम  करते
 है  तो  मैं  उन्हे  कहता  हु  कि  बहू  ऐसा  न  करे  ।
 कम  से  बम  बह  झपने  स्थिति  को  समझाये
 तो  सदी  कि  उन्हे  ऐसा  शोषण  नहीं  करना
 चाहिए

 पहले  उपकर  एक  किलो  प*  25  पैसे
 लगता  था,  लेकिन  कब  उस  को  एक  रुपया  प्रति
 'किसी  भाप  करने  जा  रहे  है  ।  इ१  तरह  82
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 लाख  रुपये  साल  में  एकत्रित  किये  जायेगे  |

 ये  तो  सरकार  के  झंडे  है|  लेकिन  सरकार
 बीडी  का  काम  करने  वालो  की  सख्या  दस  लाख
 कहती  है  शर  हम  मानते  है  कि  उन  की  सख्या
 बीत  लाख  है,  क्योंकि  आधा  काम  घरों  में

 होता  है  7  इस  हिसाब  से  यह  राशि  4  करोड
 रुपये  की  होगी  I  इस  बिल  में  यह  बात  क्यों
 डाली  गई  है  कि  बैठकर  के  लिए  इकट्ठी
 की  गई  राशि  से  से  पाती  का  अन्त  जाम  होगा,
 स्वच्छता  का  इंतजाम  होगा  1  कहने  का
 मतलब  यह  हैं  कि  भ्रासमान  से  गिरे  श्र  खजूर
 पर  उलझ  गए  वह  तो  पल्ले  ही  कुछ  नहीं  पडा।
 तो  यह  गलत  है  ।  कानून  के  शनिवार  जो
 बीडी  मालिकों  से  कराना  हो,  वह  उन  से

 कराइए  और  शहर  के  इन्दर,  देशों  के
 अन्दर  जा  ये  कारखाने  है  ये  ऐसे  नही  है  जो
 जगल  या  पहाडों  में  हो  जैन  खटाने  होती  हैं  ।
 इसलिये  जो  गाव  के  बच्चो  के  लिए  गाव  के
 रहने  वालों  से  लिए  जो  दवा  दारू  का  ह्  राम
 होगा  वह  उन  के  लिए  भी  होगा  ।  गाव  के
 बच्चों  के  लित  जो  पढ़ाई  का  इन्स  म  होगा
 बह  इसी  लिए  भी  होगा  ब्या  कि  थे  गावों
 में  ही  रहते  है  या  शहरों  में  शी  रहते  है  ।  इनके
 ऊपर  ई  एम+  बाई +  लाग  क्यों  बड़ी  करते
 है  |  जब  इस  बीडी  उद्योग  को  आप  फैक्टर  जैसा
 भानत  है  कारखाने  जया  मानते  है  त।  द्ग  के
 ऊपर  जा  श्राप  की  ई  ए  च०  भाई  की  पहना
 है  बह  लाग  होनी  चाहिए  |  जहा  दस  वर्कर
 व्यय  व  रते  है  वहा  शाप  कम  को  लाग  करते  हैं
 प्रेग्के  कर  लागे  करते  है  छाई  के  कपूर

 लागू  करते  है  तो  ईठ  एच०  कराई  चे  प्रकार
 उन  को  भी  कवर  करना  चाहिए  और  ई०  एस०
 आई०  के  अन्दर  पन  को  कवर  करेगे  तो  उन  को
 और  भी  बेनिफिट  पिलेगा  |

 बेलफेप्र  की  रकम  श्राम  इक्ट्ठी  करिए  ।
 इस  को  कौर  ज्यादा  बढ़ाकर  ।  एक  रुपये  के
 बजाए  दो  रुपए  प्रति  तिलों  कीजिए  ।  बीडी
 पीने  वालीं  को  थोड़ी  तकलीफ  हीगी  क्योंकि
 बनिए  दो  उन  से  वसूल  कर  ही  लेगे  ।  थे  बडे
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 चतुर  होते  हैं  ।  लेकिन  आपकी  जो  यह  राशि

 इक्ट्ठी  होती  हैं  इस  से  जो  वीडी  बकस  हू  उन
 के  रहने  के  लिए  मकान  बनाइए  ।  सब  से  बडी
 परेशानी  देहात  और  शहरों  के  प्रकार  रहने  की
 है।  तो  बहू  उन  के  रहने  के  मकान हों  कौर  इस
 प्रकार  के  हों  कि बीटी  का काम  जो  करता  हैं
 शौर  इस  योजना  के  अन्तर्गत  आता  हैं  वह  उस
 मकान  में  रहे,  आप  उसके  ऊ१र  कुछ  किराया
 रुख  दीजिए,  लेकिन  जब  वह  रिटायर  हो  तो
 बह  मकान  उस  की  मालिकी  का  दो  जाना

 चाहिए  यह  अगर  ड्राप  करते  है  तो  श्राप  की
 सारे  देश  में  तारीफ  होती  ।  लेकिन  आप  ने  तो

 यह  ठहराया  कि  वह  वेलफेयर  की  रकम  जायगी
 हम  के  या  न  करे,  अगर  सेठ  जी  करते  होगे
 तो  उन  का  रखाने  वालों  को  दे  देंगे  ।  यह  गलत
 बात  है

 मेरा  यह  कहना  है  कि  सरकार  का  इरादों

 बहुत  बरच्छा  हैं,  कल्याणकारी  इरादा
 है,  इस  में  कोई  शक्र  नही  है।  लेकिन  इस  हाथ
 ले  उस  हाथ  दे  वाली  बात  नही  होनी  चाहिए।
 बाप  की  योजना  होनी  चाहिए  आप  उसके  लिए
 स्टाफ  रखिए  ।  हमे  कोई  एतराज  नही  है.  i
 डागा  जी  ने  गलत  बात  कही  कि  स्टाफ  वाल
 खा  जाते  है।  प्यार  स्थान  वाले  खा  जाते  है
 तो  श्राप  संसद  में  चुन  कर  किस  लिए  गाते  है  ?

 शाप  का  क्या  कोई  फर्ज  नही  है  हमारे  यहा
 अगर  कोई  ऐसा  करे  तो  हम  तो  उस  का  गला
 दबा  दे.  .  .  (व्यवधान).  .  पीलिया-
 मेंट,  हमारे  बारे  यें  तय  करेगी  कि  हम  ने  अच्छा
 किया  या  बुरा  किया  ।  तो  बनियों  के  प्रति
 इतनी  सहानुभूति  शाप  को  क्यों  है  ?  स्टाफ
 रखा  जायगा  तो  इतने  लोगों  को  एम्प्लॉयमेंट
 मिलेगा  1  हमारे  इतने  पढ़े  लिखे  लोग  है,  उन  को
 काम  मिलेगा  |  हमारा  काम  केवल  उत्पादन
 का  ही  नहीं  है,  एम्प्लायमेट  ॥  भी  है।  हमारा
 काम  केवल  उत्पादन  बढ़ाना  ही  नहीं  है  ।
 उत्पाद  (4  बढ़ाओ,  रोजगार  बढ़ाया  और
 लिविंग  स्टेशन  बढ़ाएं  ।  मेरा  निवेदन  है  कि
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 जो  बिल  लाया  गया  है  यह  बहुत  भ्रच्छा  है  ।
 मती  महोदय  बहुत  परिश्रम  कर  रहे  हैं।  लेकिन
 उन  को  दण्डीमार  लोग  ठग  रहे  हैं,  उन  से  वे
 सावधान  रहें  ौर  इस  का  पूरा  पालन  करें  $

 श्री  इसहाक  सम्भाली  (अमरोहा)  १
 उपाध्यक्ष  महोदय,  बीडी  वालों  को  राहुल
 देने  के लिए  जो  बिल  पेश  किया  गया  है  उस

 के  लिए  लेबर  मिनिस्टर साहब  को  मैं  मुबारक-
 बाद  देता  हूं।  लेकिन  मैं  यह  कहने  के  लिए

 मजबूर  हूं  जैसा  कि  मुझसे  पहले  बोतलें
 बालों  ने  कहा  कि  दस  साल  पहले  जो  बिल
 आया  था  उस  में  यह  वादा  किया  था  कि

 एक  वाम्प्रीहेंसिवः  बिल  लाया  जायगा,  वह
 ग्राम  तक  नही  कराया,  इस  बीच  में  जब  जब

 रघुनाथ  रेड्डी  साहब  लेबर  मिनिस्टर  रहे
 तो  ग्रार्गेनाइजेणन  के  नुमाइंदों  को  लेकर
 हम  उनसे  मिलते  रहे  और  हम  को  यही
 जबाब  दिया  गया  कि  बीडी  बक्से  के  बारे
 में  एक  काम्प्रीहसिव  बिल  लाने  का  इरादा
 है  जिस  से  कि  उनकी  परेशानियां  दूर  हों।
 बार  बार  लेबर  मिनिस्टर  के  साथ  हमने
 बात  की।  लेकिन  दुख  की  बात  है  कि
 दस  साल  गुजर  जाने  के  बाद  भी  वह
 काम्प्रीहिसिव  बिल  नही  पाया।  बहरहाल
 जितना  भी  पाया  है  और  जो  चीज  भी

 आई  है  वह  अच्छी  है।  मगर  जो  तरीके
 उसमें  अख्तियार  किए  गए  है  मै  नहीं
 समझ  सफलता  कि  उससे  यह दु  बिल  कैसे
 कामयाब  किया  जा  सकता  है
 सन्  ol966  का  जो  बीड़ी  ऐंड
 सिगार  वर्कर्स  ऐक्ट  है  उसमें  एक  बहुत
 बड़ी  खामी  यहा  से  यह  रख  दी  गई  है
 कि  उसका  उम्प्लीमटेशन  स्टेट्स  के  हाथ
 में  रहेगा।  स्टेट्स  के  हाथ  में  इम्प्लीमेंटेशन
 क्यो  दे  दिया  गया  ?  मगर  हिन्दुस्तान
 की  ज्यादातर  स्टेट्स  में  बीड़ी  बनती  है
 तो  क्योंनसेन्टर  से  ही  उसका  इटली
 मेन्टेशन  किया  जाए।  जिस  तरह  से
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 अआडिडेन्ट  फंड  का  एक  सेन्ट्रल  ऐंक्द  बना

 है  उसी  तरह  से  बीड़ी  ऐगट  में  भी  स्टेट्स
 पर  उसका  इम्प्लीमेन्टेशन  न  छोड़  करके

 यहीं  सेन्टर  से  क्यों  नहीं  किया  गया?

 ऐसा  न  होने  से  नतीजा  यह  सुधा  है  कि
 ज्यादातर  स्टेट्स  ने  उसका  इम्प्लीमेंट-
 झन  नही  किया  है।  ू  पी०  में  उसका

 इस्प्लीमेंटेशन  किया  गया  लेकिन  कितनी
 बार  बीडी  बकस  के  जेल  जाने  के  बाद

 चह  हो  पाया।  मेरी  कास्टीदटुएन्सी,
 अमरोहा  में  बीडी  बकस  का  एक  बड़ा
 सेन्टर  है,  वहा  के  बकस  ने  क्विनी  बार

 जादो  जल्द  की  जल  गए  और  उनके
 बाद  कही  इच्प्लीमेटेशश  किया  गया।
 उसमें  भी  हुआ  यह  कि  भट्ट  मिनिस्ट्री
 ने  डिस्ट्रिक्ट  मैजिस्ट्रेट  के  भ्रातियां  में  दे
 दिया  है।  जैसी  कि  कहावत  है  आसमान
 से  गिरे,  खजूर  मं  अटके  1  अरब  डिस्ट्रिक्ट
 मैजिस्ट्रेट  की  मर्जी  पर  है,  वह  चाहे  तो
 अपने  जिले  के  सेन्टर  में  लागू  करे  शौर
 न  चाहे  तो  न  लागू  करे ।

 श्राप  तो  जानते  ही  हैं  कि  बीडी
 लाबी  कोई  मजबूत  नहीं  है।  क्यो  नही
 मध्य  प्रदेश  में  इसका  हइस्प्ली-
 भेन्टेशन  हुआ

 ?  नाम  लेने  से  क्या  फायदा

 है,  आप  जानते  ही  है  भाई  परमानन्द

 पटेल,  जो  वहा  पर  चीफ  मिनिस्ट्री  के
 उम्मीदवार  थे  बहु  वहां  के  सबसे  बड़े
 बीडी  फैक्ट्री  लोरर  थे  ?  इतनी  मजबूत
 लाबी  का  इन्सान  होते  हुए  क्या  बहु  वहा
 पर  उसका  इम्प्लीमेटेशन  होने  देगा  ?
 नतीजा  यह  हुआ  कि  यू०  पी०  में

 इस्प्लीमेन्टेशन  हुआ  लेकिन  मध्य  प्रदेश  में
 आज  तक  नहीं  हुमा  ।

 इसके  साथ  साथ  देश  में  बेलफंयर
 दंड  बहुत  जरुरी  है  लेकिन  वेलफेयर  नि
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 नम्बर  दो  की  चीज  है,  पहली  चीज है
 उनके  काम  की  सृष्टि  और  उनका
 'एम्प्लायमेन्ट  t  भाई  रामसिंह  ने
 सिर्फ  इशारा  किया  लेकिन  मैं  खुलकर
 कहना  चाहता  हूं  बीडी  वकर्स  की  वेजेस
 स्टेट  वाई  स्टेट  कुछ  भी  मुकरने  की  जाए
 होता  क्या  है  कि  यू  ०  पी०  में  बीडी  ऐंड
 सिगार  एक्ट  लागू  विया  गया  ,  मजदूरी
 मुक़र्रर  की  गई  लेकिन  मध्य  प्रदेश  में

 लागू  नही  हुआ  ।  वहा  पर  राज  गरीबी
 ज्यादा  है।और  जैसा  कि  आपने  वहा  बीडी
 इडस्ट्री  एक  शिफ्टिंग  इडस्ट्री  है,  क्ति ने
 ही  यू  पी०  के  बीडी  मालिकों  ने  अपना
 काम  मध्य  प्रदेश  में  शिफ्ट  कर  दिया।
 मध्य  प्रदेश  में  कुछ  लाग  जेल  गए,  कुछ
 लोगो  ने  आन्दोलन  किया 7  जद्दा  जल्द
 की  तो  एक  तीसरी  और  भी
 गरीब  स्टेट  साथ  में  मिली  हुई  उड़ीसा

 है  वहा  पर  मध्य  प्रदेश  क  काम  शिफ्ट

 हो  गया  |  नतीजा  यह  हुआ  कि  वह  ऐक्ट
 जिसके  जरिए  वर्क्स  को  राहुत  मिलनी

 चाहिए  थी  उसके  बजाए  वह  बक्स  के

 अनएम्प्लायमेन्ट  वा  एक  सबब  बन  गया  |
 मैं  चाहता  मिनिस्टर  साहब  इस  चीज  के
 बारे  म॑  गार  करे।  अगर  काम  ही  नहीं
 रहेगा,  एम्प्लॉयमेंट  ही  नही  रहेगा  तो  फिर
 बाप  विस  चीज  का  वेलफेयर  करेंगे?
 अगर  यह  इडस्ट्री  ही  दूसरी  जगह  शिफ्ट

 हो  जाएगी  तो  आप  किस  चीज
 का  वेलफेयर  करेगे  ।  पेज  2
 पर  श्राप  देखें  बीडी  बकस  वेलफेयर
 फण्ड-इसमे  वेलफेयर  में  क्या  चीजें
 शामिल  की  गई  है-भाप  को  ताज्जुब  होगा-

 “The  provision  and  improvement
 of  water  supplies  and  facilities  for
 washing”.

 मेंडिस  वक्त  मू०  पीके बारेमें  जिम्मे-
 दारी  से  कह  सकता  हुं-  जहां  जहां



 गत  ,  Reeds  Workers
 Weifere  Cess  Biuil,

 Fund  Bill

 [श्री  इसहाक  सिल्ली]
 बआत्थेऊ  खुलती  है,  जहां  पांच  पारसी
 WS  कर  इस  काम  को  करते  हैं,  बहा
 कारखाने दार  इतनी  मदद  करता  है  कि
 सीने  का  पानी  स्थित  हैं।  लेकिन
 शय  क्या  होगा,  वह  'अपनी  जेब  से
 पीने  का  पानी  भी  क्यों  प्रोवाइड  .  करेगा

 यह  काम  भी  वेलफेयर  फण्ड  से  होगा।

 शी  मूल  चकदे  डागा  (पाली):
 अब  वें  कूलर  प्री वाइड  करेंगे।

 श्री  इसहाक  सम्भालो  डागा  साहब,
 बनिये  जो  कूलर  प्रोवाइड  करते  है  हम
 जानते  है।  इसमें  कहा  गया  हैं  कि

 एजूकशनल  फैसिलिटी  प्रोवाइड  की

 जाएगी।  मैं  इस  बात  को  मान  लेता,
 अगर  इसमें  नाइट  स्कूल  या  एडल्ट

 एजुकेशन  के  लिए  कहा  गया  होता।

 एजूकेशनल  फैसिलिटी'  प्रोवाइड  करना

 स्पूनिसिपल  कमेटी  या  डिस्ट्रिक्ट  बोस
 का  काम  हैं,  क्या  इस  फण्ड  से  डिस्ट्रिक्ट
 बोझ  या  म्यूनिसिपल्टी  की  मदद  की

 जाएगी,  कौन  सी  एजूकेशनल  फैसिलिटी
 आप  प्रोवाइड  करेंगे,  इसको  साफ  कर  देना

 आरसीए  था,  इसको  नॉन-सैन्य  क्यो

 बना  रखा  है  ।

 डिप्टी  स्पीकर  साहब,  मैं  एक  खास
 बात  की  तरफ  मिनिस्टर  साहब  की

 तवज्जह  दिलाना  चाहता हूं  ।यू०  पी०  कौर

 विहार  के  बारे  में  तो  मैं  जिम्मेदारी'
 के  साथ  कह  सकता  हूं,  दूसरी  स्टेट्स  के
 बारे  में  मेरी  इतनी  स्टडी  नहीं  है-
 हमारे  बीड़ी  बक्स  50  फीसदी  से  ज्यादा,
 बल्कि  75  फीसदी  ढी  बीच  से  सफर
 कर  रहे  हैं।  क्योंकि  उनको  निहायत  ही
 1...  जगह  पर  बैठाया  जाता  है,  तम्बाकू
 कप  ध...  हर  वक्त  उसे  के  ज़िस्म  से

 पहुंचता  रहता  है-  चाहे  अमरोहा  हो,
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 कन्नौज  हो,  इलाहाबाद  हो  या  कोई  कौर

 जगह  हो  ।  ज्यादातर  यह  काम  लेडीज  था
 लडकियां  करती  हैं।  जैसा  भाई  रामसिंह  ने
 कहां  बॉडी  बनाने  के  काम  में  बारीक

 अंगुलियों  की  जरूरत  पड़ती  है,  जितनी
 बारीक  अंगुलियां  होंगी,  उतनी  बढ़िया
 बीडी  बनेगी,  इस  लिए  यह  काम  ज्यादा-
 तर  औरतों  के  हाथ  में  हैं,  भौर  वे  ही
 टी०  बी०  के  मज  में  ज्यादा  मुबतला  हैं,
 जिसका  असर  उनके  बच्चों  पर  पड़ता  है,
 भाई  बहनों  पर  पडता  हैं,जो  भी
 उस  घर  में  रहते  हैं  सब॑  पर  पडता
 हैं।  हम  पहले  भी  आपसे  रिक्वेस्ट
 करते  रहे  हैं,  टी:  बी०  के  लिए  इस  बिल
 में  जरूर  प्राचीन  करना  चाहिए  था,
 शाप  कहते  कि  जहां  बीडी  सैटस  हैं,  वहा
 पर  जो  अस्पताल  हैं  उन  में  हम  टी०  बी०
 वार्ड  खोलोगे।  लेकिन  श्राप  ने  तो  इसको
 जनरल  छोड  दिया  है।  जनरल  होने  की

 वजह  से  ऐसा  भी  हो  सकता  है  कि  कुछ
 चीजें  इस  फण्ड  से  लाकर  वहां  रख  देंगे  कुछ
 खाने  पीने  की  सब्सिडाइज  रेट्स  पर  चीज
 मुहिया  कर  देगे  और  कह  देगे  कि  ये

 हेल्थ  बसाने  वाली  चीजे  है।  लेकिन
 इससे  मकसद  पूरा  नहीं  होगा।

 इसलिए  मेरी  आप  से  दरख़ास्त  है
 इस  वेलफेयर  के  काम  में  जो

 ऐसी  चीजे  दी  गई  हैं,  जो  स्टेट  सरकार
 की  जिम्मेदारी  है,  लोकल  बड़ी  की
 जिम्मेदारी  है  या  जो  दैदीसनल  कार खातेदार
 कब  तक  करते  आए  हैं,  मेहरबानी  करके
 उनको  इनमें  से  निकालिए,  वरना  इसका
 फायदा  मजहूरा  को  नहीं  होगा,  इतना
 तो  उसे  पहले  ही  मि  रहा  था,  इसमें
 बाप  क्या  करेगे।

 सबसे  पहली  चीज  उसके  एम्प्लॉयमेंट
 को  सेन्टी  होना  चाहिए,  उसको  पिन्को
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 शम्पलायमेन्ट  दीजिए,  वेलपोीकर  ती  नम्बर
 दो  पर  पाता  है।  में  बेल फो क्र  को  प्री
 स्  से  सपोर्ट  करता  हूं,  मेरे  कहने  का

 यह  मतलब  नहीं  है  कि  वेलफेयर  जरूरी

 नहीं  है,  वह  निदामत  जरूरी  है,  लेकिन
 जो  हमारा  पिछला  तजुर्बा  है--आप  उम्र  प्र
 सौर  कीजिए-यह  सीलिंग  इण्डस्ट्री  है।
 पिछली  दफा  ड्राप  का  कानून  सब  सूबों
 ने  झपते  यहा  लागू  नहीं  किया  जिस  की

 वजह  से  यह  इण्डस्ट्री  एक  सूबे  से  दूसरे
 स्बे  में  शिफ्ट  होती  चली  मई ।
 मेरे  यहां  एक  सेन्टर  में,  जैसा  रामसिंह  भाई
 ने  कहा  बीडी  का  इस्तेमाल  तो  बढ़ा,
 लेकिन  मेरे  यहा  उसका  बनना  कुछ  कम

 हुआ  शौर  दूसरी  जगह  शिफ्ट  होने  लगी

 बैसे  पहुंचती  तो  खुशी  होती  ।  लेकिन  शक

 मजदूर  का  गला  काट  कर  के  शोर  दूसरे
 की  गरीबी  से  फायदा  उठा  कर  के  फैक्ट्री
 डोनर  ने  वहा  उस  को  पहुंचाया।  वो  इसी
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 स्पीकर  साहब,  धाप  सारे  कानूनों  को  पढ  कर

 झाते है,  यह  मुझे  मालूम  है  ।  मैं  फिर

 कहना  चाहता  हू  कि  यह  तो  एक

 कानून  लिखा  हुआ  पडा  था  उसी  की

 ....ड  एक  नकल  है।  10  लाख  रुपया  सालाना

 हऐकसपेडिचर होना  (  किस  लिये  होगा।
 एक  ऐडचाइकसी  कमेटी  होगी  ।  उस  के
 जेम बर  कौन  होगे  भी  तक  मेरी  समझ  में

 कही  च्तफा  और  भेम्वर्स  के  लिये  क्या
 वश़ाजिफिकेशन्स  होंगी  ;  म्ह  बोर्ड  कितने
 मय  तक  कास  करेगा,  गया  इन्हे बी०.
 ए,  की+  क  ओर  झलाउन्देड  दिये

 Welfare  Cosas  Biil,
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 जायेंगे  और  कौन  ।  का  चेयरमैन  होगा?
 यह  स्टेट  एडवाइजरी  बॉडी  क्या  काम  करेगी,
 शौर  जो  निर्णय  लेगी  वह  किस  पर  वाइंडिग
 होगा  ?

 स्टेट  एडवाइजरी  कमेटी  जो  आपने
 बनाई  है,  इलाज  (5)  भेदिया  हुआ  है  :

 “Every  advisory  committee  shall
 consist  of  such  number  of  persons  as
 may  be  prescribed..  Provided
 that  each  advisory  committee  shall
 include  equal  number  of  .........
 persons  representing  the  government,
 employers  and  the  persons  engaged
 in  beedi  works  ...”

 इसका  मतलब  यह  हुआ  कि  आप  के  राधे
 मेम्बर  होंगे  सरकार  के,  तौर  राधे  मेम्बरों
 में  से  कुछ  मेम्बर  तो  चाहे  मजदूरों  के  हों
 शौर  चाहे  कछ  ऐम्पालयर्स  के  हो।  इस  की
 बाबत  आप  ने  लिखा  है  कि  एक  चेयरमैन
 होगा  ।  कौन  चेयरमैन  होगा  कमेटी  का  ?

 सरकार  नियुक्त  करेगी।  इस  में  क्या  होगा
 कि  स्टेट  एडवाइजरी  कमेटी  के  साथ
 एक  सेन्ट्रल  ऐक्वाइजरी  कमेटी  होगी

 और  सेन्ट्रल  ऐडवाइजरी  कमेटी  अपनी
 सिफारिश  सेन्ट्रल  गवर्नमेंट  को  देगी।  तो
 स्टेट  एडवाइजरी  कमेटी  के  फंक्शन्स,  सेन्ट्रल
 'एडवाइजरी  कमेटी  के  फंक्शन्स  शौर  उन
 फंक्शन्स  को  करी  आउट  करने  के  लिये  कुछ
 अधिकारी  होगे,  जैसे  वैलफेयर  ऐडिनिन-
 स्ट्रेचर,  वैलफेयर  कमिश्नर,  इस्पेक्ट्सं  और
 अन्य  अधिकारी  1  क्या  बाते  सोचेंगे,
 कौन  कौन  सी  बातों  पर  निर्णय  लेगे  -  मैं
 समझता  हू  कि  जो  समझदार  बर्द  To
 एस०  अ्रधिकारी  होगा  वह  इस  कमेटी  का
 मेम्बर  नहीं  बनना  चाहेगा।  यह  छोटी
 छोटी  कमेटियां  होगी  और  जैसे  नगरपालिका
 झर  म्युनिसिपल  बोर्ड  मे  बिना  पढ़े  लिख
 लोग  काम  कर  लेते  हैं  वहां  कोई  टैक्नीकल
 झादमी  की  जरूरत  नहीं  होती,  ऐसे
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 ही  यहा  भी  हो  सकता  था  ।  लेकिन  यहां
 आपने  वैलफेयर  कमिश्नर,  वैलफेयर  ऐड-
 मजिस्ट्रेट  कौर  इस्पेक्टर  रखे  है।  और
 इस  कमेटी  में  कौन  जाते  है  और  बह  कमेटी
 किस  बात  का  निर्णय  लेगी  ?  सफाई  आदि  के
 बारे  में  निर्णय  लेगी।  जैसा  कभी  माननीय
 'इसहाक  सम्भालो  ने  कहा  था  कि  जहा  तक
 पीडी  बके  का  तात्लक  है  वह  ज्यादातर

 म्यूनिसिपल  रियाज़  मे  है,  म्यूनिसिपैलिटी
 के  अन्दर  रहते  हैं  और  म्यूनिसिपैलिटी

 सेनिटेशन  आदि  की  सारी  सुविधाये  प्रदान
 करती  है  ।  फिर  समझ  में  नहीं  जाता  कि
 यह  कमेटी  क्या  फैसिलिटी  देगी  ?  बहा
 गवर्नमेंट  का  खुद  का  सरकारी  अस्पताल
 होता  है  जहा  हर  आदमी  स्वास्थ्य  सीधी

 सुविधायें  प्राप्त  कर  सकता  ह  तो  आप
 फिर  क्या  फैसिलिटी  देगे  ?

 Provision  of  improved  water  supply.

 यह  इन्तजाम  कोन  करेंगे।  ये  बडे  बडे  लोग

 ही  करेगे।

 Provision  and  improvement  of  edu-
 cahonal  facilities  शौर  उन  लोगां  को
 मिना  कर  यह  खर्च  करने  के  लिए
 जा  एडवाइजरी  कमेटी  बनाई  हैं,  उस  के

 लिए  जो  मैंने  पूछा  हं,  उस  का
 उत्तर  मंत्रीजी  देंगे  ।  उस  उत्तर  मे  मत्री
 जी  यह  बताने  की  कृपा  बारे  कि  कितना  पैसा
 भेम्बर  के  टी०  ए०  और  डी०  ए०  में  होगा
 और  कितना  दूसरी  चीजो  पर  होगा  ।  इस
 के  बारे  मे  हमे  अभी  कुछ  पता  नही  है।

 4.00  bre.

 फिर  मैं  श्राप  से  यह  अर्ज  करू  कि  वहा
 पर  जो  नगर  पालिकाएं  हैं,  प्र चाय ते  हैं,  ट्यूनी-
 सिडल  बोर्ड्स  हैं  वें काम  नहीं  करेगी  और
 सब  काम  आप  स्पेशल  तौर  पर  करेगे।
 इस  के  भ्र लावा  आप  ने  जो  पहले  एक्ट  पास
 किया  हुआ  है  जिस  का  नाम  है

 उस  के  सेक्शन  5,  6  को  श्राप  देखिये
 सेक्शन  5  में  यह  लिखा  हुमा  है  :

 Every  industry  will  provide  first-aid
 facilities,  water  facility,  ete.

 इन  सारे सेक्शन्स  मे  आप  बताए  कि  ऐसा  एक
 भी श्रादमी  है  जिस  का  चालान  किया
 गया  हो  जोर  जिस  को  सज़ा  हुई  हो।  966
 से  ले  कर  आज  तक  ह  0  साल  के  झा कड़े
 मेहरबानी  कर  के  श्राप  पेश  कीजिए  ।

 एक  बात शौर  है  1  श्राप  मे  कहा  है
 कि  यह  एक  दडिपेडेट  एक्ट  है  लेनी  हक-
 नेशन्स  के  लिए  आपने  लिखा  है  फि

 you  go  to  the  Beedi  and  Cigar  Workers
 Act

 क्यो  नही  आप  डेफीनीशन्स  भी  इसी  एक्ट
 में  देखेते  ।  ठेफीनीशन्स  के  लिए  बीडी  एण्ड
 सिगार  वापस  एक्ट  को  देखना  होगा  t

 आप  ने  एक  सेन्ट्रल  एडवाइजरी  कमेटी
 बना  दी  है  1  इस  व  अलावा  स्टेट

 एडवाइजरी  कमेटी  बनाई  है  और  कमिश्नर
 भी  होगा  ।  मैं  जानना  चाहता  हक  इन  के
 क्या  फंक्शन्स  होंगे  ।  इस  में  भाई  To  एस०
 अाफिसर,  जो  सब  कुछ  जानने  वाला  होता  है,
 ही  कमिश्नर  होगा  ।  वह  क्या  काम  करेगा।

 यह  आपका  करोड़ों  रुपये  का  फड  होगा
 इसलिए  मेहरबानी  कर  के  आप  बॉडी  बरक्स
 के  लिए  मकान  बनाइए  या  उन  को  मकान
 बनाने  के  लिए  लोन  लीजिए  या  कोई
 और  दूसरी  बड़ी  स्कीम  लाइए,  जिस  से  उन
 फा  कुछ  फ़ायदा  हो।  अभी  भाई  राम  सिंह
 ने  एक  नई  बात  कह  दी  कि  इस  से  इस्लाम-
 मेट  मिलेगा  कौर  एम्पलायमेट  श्रपोरघूनी-
 टीव  बढ़ेगी  ।  बाप  क्यों  उन  लोगों  को

 खराब  करते  हैं।  वे  बीड़ी  पिगी  सीख  जाएंगे  ।
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 बाप  के  आई०  Us  एस०  में  नये  ने  नौजवान
 झफ़सर भराते  हैं।  उन  में  से  मगर  श्राप  कुछ
 लोगों  को  वेल्फेयर  कमिश्नर  बनाएंगे  तो  वे  बीड़ी
 पीना  सोचेंगे  ।  हुह  को  बाप  क्या  काम
 दे  रहे हैं  ?  यह  नो  एक  छोटा  सा  काम  है  ।
 इसलिए  मैं  माननीय  रघुनाथ  देही  जी  से
 प्रियंका  कहूंगा  कि  वे  हस  पर  पूरी  तरह  से
 विचार  करें।

 हम  जो  राज  यह  कानून  पास  कर  रहे
 हैं  उस  के  बारे  में  रेडियों  पर  श्मा  जाएगा
 और  भ्रखबारों  मंझा  जाएगा  कि  मज़दूरों
 के  हितों  क ेलिए  बहुत  बरच्छा  कानून  पास  किया
 गया  है  ।  उन  के  लिए  पानी  की  व्यवस्था

 हो  जाएगी  मीर  दूसरी  चीजें  हो  जाएंगी  श्र

 यह  कहा  जाएगा  कि  सिटी  स्पीकर
 साहब  की  भ्रध्यक्षा  में  यह  कानून  पास

 हुआ  है।  बड़ो  खुशी  की  बात  है  लेकिन
 इसका  परपज  क्या  होगा  ।  क्या  हम
 दो  करोड़  रुपये  &  साथ  खिलवाड़  नहीं  कर

 रहे है  ;  इस  ऊ  पास  हो  जाने  के  बाद
 मालिकों  को  छूट  मिलेगी,  नगरपालिकाश्रों
 को  छूट  मिलेगी,  जिला  परिषदों  को  छूट
 मिलेगी  और  पंचायत  समितियों  को  छूट
 मिलेगी  कि  वे  कोई  बाम  इस  बारे  में  न  करे।
 मेरा  कहता  यह  हे  कि  सारा  पैसा  आप  ठोस
 काम  के  लिए  लगाइए

 राज  क्या  होता  है  कि  अखबार  मंगाते

 है,  मैं  ने  देखा  है  क्योंकि  मै  मेम्बर  रहा  हू,
 तो  वह  अफसरों  के  धर  चला  जाता  है  और

 वहां  पर  उन  की  बीबी  बच्चे  उस  को  पढ़ते

 हैं  ।  जब  वह  खराब  हो  जाता  है  तब  वह

 मजदूरों  के  पढ़ते  के  लिए  जाता  है  ।  इसी

 तरह  से  चंदा  मामा  और  दूसरी  जो  मैगजीन

 होता  हैं  वें  पहने  प्रश्नों  के  घरों  मे  चली
 जाती  हैं  भौर  जब  वे  खराब  हो  जाती  हैं  तो
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 महीने  दो  महीने  बाद  बक्स  के  रीडिंग  ही  में
 चली  आती  है।  आफिस  के  पास  कोई  काम

 नही  होता  है  झौर  वे  इसी  में  लगे  रहते  है।

 इस  के  बाद  मैं  यह  जानना  चाहता  हूं  कि
 डिसेन्ट्रेलाइजेशन'  के  बाद  स्टेट  एडवाइजरी
 बोर्ड  की  स्टेट  लेविल  पर  कब  मीटिंग  होगी?
 इम  के  बाद  सेन्ट्रल  एडवाइजरी  कमेटी  क्या
 करेगी।  उस  में  भी  को-प्राफ्टेड  मेम्बर  का
 सिलसिला  होगा  t  मैं  तो  ऐसा  समझता

 हूँ  कि  यह  प्रोसीजर  जो  आ्रालमारी  में  रखा

 हुआ  था,  उस  को  सेक्रेटरी  साहब  ने  ला
 कर  रख  दिया  है  शरीर  कह  दिया  है
 कि  यह  प्रोसीजर  लागू  होगा  ।  माइन्स
 के  भगन्दर  बै्फेयर  का  बिल  अभी  हम  ने
 पास  किया  हैं  |  वे  माइंस  तो
 जंगल  में  होंगी  और  यह  शहर  में  होंगी  लेकिन
 कानून  वही  होगा  q  जो  शहर  में  काम
 करने  वाले  हैं  उन  के  लिए  भी  वही  कानून
 लागू  होगा  और  जो  जंगल  में  काम
 करने  वाले  हैं.  उन  के  लिए  भी  वही  कानून
 लागू  होगा  ।  जो  इस  देश  में  काम
 कर  रहा  है,  उस  के  लिए  यह  कानून  है।
 जो  हमारे  शहरों  में  काम  करता  है  पूनी-
 सिल  एरिया  में  काम  करता  है  उस  के

 लिए  यह  कानून  है  ।  यह  पैसे  के  बारे  में
 श्राप  बिल्कुल  ठोक  कर  रहे  हैं  कि  उनकी
 वेल्फेयर  के  लिए  पैदा  है।  लेकिन  मै

 कहता  कि  इ०  एस०  भाई  के  अन्दर  आप

 देखिए  -  इ०  एस०  आई०  बनने  के  बाद  भी
 राज  मजदूरों  को  दवाइयां  नही  मिलती  ।
 ड्०  एस०  भाई  बनते  के  बाद  देता  खे  हो
 गया  लेकिन  उन  के  लिए  दवाएं  नहीं  है।
 बाप  उन्हें  सेन्द्रल्ली  पूल  कर  के  रखिये  |  आप
 उनको  कनन््सोलिडेट  कर  के  रखिये,  छोटो
 छोटी  जगह  बांट  कर  के  उन  से  लाभ  नहीं
 होगा  ।  इस  से  आपका  एडमिनिस्ट्रेंटिव
 खर्चा  बढ़  जाएगा  ।  कल  इन्होंने  जैसा

 कहा,  मैं  कहता  हूं  कि  ऐसी  नौकरी  करने  से
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 आदमी की  शक्ति  नष्ट  होती  है  t  सी
 जो  नौकरी  करता  है,  उसकी  शक्ति  नष्ट

 होती  है  ऐबी  नौकरों  नहीं  करनी

 चाहिए  ।

 श्रीमती  रोजा  देशपांडे.  (बम्बई
 अच्छा  मैं  इस  अर्ली  को  तो

 सफेद  करती  हूं  लेकिन  जों  कुछ  बातें

 हमारे  श्री  इसहाक  सम्भाली  साहब  ने

 कही  हैं,  में  उनसे  सहमत  हूं  ?  यह  तो  बात
 ऐसी  नहीं  है  कि  आपने  खण्ड  एक

 नबेल्फ़ेयर  के  बारे  में  दे  दिया  बौर  बस

 हो  गया  यह  विचार  तो  ऊंचा  है  लेकिन
 आचार  भी  उसी  तरह  का  होना  चाहिए।
 कया  हम  यह  दण्ड  बना  करके  यह  बहु-
 लिया  दे  रहे  हैं  कि  मालिकों को  उनको
 सब  जिम्मेदारी  से  छुट्टी  मिल  जाए  ?

 पानी  तक  का  इन्तजाम  हम  इस  दण्ड  में

 कर  रहे  है।  क्या  मजदूरों  को  पानी  देने

 की,  लेकिन  देने  की  उनको  जिम्मेदारी

 नहीं  है?  ये  सब  प्रोविजनल  करके,

 ऐसा  करके  बीडी  का  जो  एक्ट  कप  ला

 रहे  है,  वह  मजदूरों  के  नाम  से  श्राप  इन
 मालिकों  को  मदद  करना  चाहते  है।
 बाप  साफ़  कह  दीजिए  कि  श्राप  मालिकों
 के  लिए  शौर  पैसे  का  इन्तजाम  कर

 रहे  हैं।  क्या  उनकों  अभी  कम  मुनाफ़ा
 हो  रहा  है  जो  मह  कम्पलसन  किया  जाए  ?

 बाप  यह  दण्ड  करके  इन  चीजों  को
 किस  लिए  शामिल  करने  जारहे  हैं।

 पहली  बात॑  ऐसी  है  कि  लास्ट  बजट
 में  आपने  एक  काम  करके  रखा  है।
 जड  बॉडी  का  जो  प्रोडक्शन  है,  उसके
 ऊंपर  अपने  टेक्स  लगा  दिया  है।  इससे
 कारखाने  वाले  कहेंगे  कि  हम  बीड़ी
 के  लिए  ब्राइड  नाम  नहीं  लगाते  है  t
 कारवानों  को  छुट्टी  कर  दो  और  प्राईवेट  लोग

 कांट्रेक्ट  करके  उत्पादन  करो  5  कारखाने
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 दिन  वह  दिन  कभ  होते  जाएंगे  भर  बाकी
 बनाने  के  काम  कांट्रेक्टर  के  पास  चले

 जाएंगे।  घरों  में  बीड़ी  बनेगी।  कारखानों
 में  नहीं  बनेगी  ।  जब  बीड़ियां  कारख़ाने  में
 बनेगी  नहीं  तो  फैक्टरी  एक्ट  बरहे
 वगैरह  सब  बंद  हो  जाएंगे।  भाप  वह
 फंड  करके  क्या  करने  जा  रहे  हैं।  क्या
 शाप  चाहते  हैं  कि  बीडियां  घर  में  कें ।

 घरों  में  बीड़ियां  कौमें  बनती  हैं  1
 औरतें  बैठ  करके  बीड़ियां  बनाती  हैं।
 उनके  बच्चे  तम्बाकू  में  लड़खड़ाते  रहते  हैं
 वें  बच्चे  टी०  बी०  लेकर  पदा  होते  हैं।
 जन्म  के  बाद  भी  टी०  वी०  में  ही  बड़े  होते  है
 क्या  इन  बच्चों  के  लिए  आपने  कुछ
 इन्तजाम  किया  है?  मैं  तो  कहती  हुं
 कि  शापने  कुछ  नहीं  क्रिया  इन  बच्चों
 के  लिए।  वे  बड़े  होकर  हिन्दुस्तान  की
 प्रजा  बनेगे  ।  उनकी  देखभाल  करने  के  लिए
 स्पेसिफिकल्ली  ट्रेस  गांव  गांव  में  बनाए
 जाए  ।  क्या  इन  बच्चों  की  देखभाल
 करने  की  जरूरत  नहीं  है।  बडी  अच्छी
 जो  सोशल  आरगनाइज़ेशन  8,  उनको
 आप  बताइये  कि  थे  ट्रेस  चलाने  की
 जिम्मेदारी  आप  पर  है।  इनकी  जिम्मे
 दारी  इन  सोशल  आरगनाइजशंस  पर
 छोड़  दीजिए  कि  वे  इन  ट्रैफिक  का
 इंतजाम  करें।  वे  भ्रच्छी  तरह  से  इनका
 इन्तजाम  कर  सकती  हैं।

 ये श्रौरतें  घरों  में  काम  करती  हैं।
 कब  घर  में  एक  कांट्रेक्टर  तम्बाकू  लाकर
 देता  है,  बनी  हुई  बीड़ियां  ले  जाता  है  1
 क्या  ऐसा  नहीं  हो  सकता  है  कि  जिन
 गांवों  में  प्रीडोमीनेन्टली  घश्ौरतें  घरों  में
 वीडियो  बनाती  हैं  उनमें  वेलफेयर  की  तरफ़
 से  एक  बड़ा  भारी  हाल  कस्ट्रक्ट  कर
 दिया  जाए?  इस  हाल  में  जाकर  थे
 औरतें  बीड़ियां  बनाएं?  जहाँ  कहीं  से
 यथा  जी  कोई  कांट्रैक्टर  जोड़ियां  ले,  वह  वहीँ
 से  8  से  5  बजे  तक  बीडियांले  ।
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 we  में  जोड़ियां  बनाई  जाता  हैं  तो  उनके
 अच्छों  की  सेहत  पर  तम्बाकू  का  बहुत
 बुरा  असर  पड़ता  है।  इस  बस्ते  बच्चों
 और  औरतों  को  इस  से  छुटकास  मिल
 सके  इसके  लिए  यह  जरुरी  है  कि  कोई
 हाल  कंत्टूक्ट  हो  जाए  औज़ार  पाप
 झपती  तर्क़  से  इसमें  से  कर  दें  तो
 ज्यादा  अच्छा  होगा।  मालिक  लोग  करने
 बाले  नहीं  है,  कांट्रेक्टर  करने  वाले  नहीं
 है।  घरों  में  जोड़ियां  बनाई  जाएंगी  तो

 यही  हाल  रहेगा।  बम्बई  में  हमने  देखा

 है  कि  घरों  में  औरतें  बोरियां  बनाता  हैं,
 वहीं  बच्चे  रहते  हैं,  बहीं  वे  सोते  हैं,
 सब  कुछ  वहां  चलता  है।  आपने  ग्राम  इस
 तरद्  के  काम  महीं  किए  ओर  कह  दिया
 कि  फंड  आपने  बना  दिया  है  तो  यह  नाम
 के  वास्ते  ही  होगा।  मजदूरों  की  देखबाल
 आप  करते  हैं  यह  नाम  तो  आपका  हो
 जाएगा  लेकिन  क़तल  में  मजदूरों  के  पल्ले
 में  कुछ  नहीं  कराएगा  ।  मजदूरों  को  वास्तव
 में  कोई  फायदा  नहीं  होग।।  सालिक  लोग
 इस  नाम  से  या  किसी  दूसरे  नाम  से  पैसा

 इकट्ठा  तो  कर  लेगे  लेकिन  खुद  कुछ
 खच  करने  वाले  नहीं  है

 एडवाइजरी  कमेटीज  की  आपने

 व्यवस्था  की  है।  चाहे  श्राप  दस  बना  द

 या  सो  बना  दें  इससे  भरपाई  हो  सकता  है

 कि  तसल्ली  हो  जाए  कि  हमने  बहुते  बड़ा
 काले  किया  है,  टेट  लेवल  और  सेंट्रल
 लेबल  पर  हमने  कमेटियां  बना  दी  हैं

 लेकिन  प्राकार  देखना  चाहिए  कि  क्या

 ये  कमेटियां  इलेक्टीकल  कास  भी  कर

 रही  हैं  या  नहीं  कर  रहो  हैं।  ऐसी
 कमेटियों  झप  बनाएं  जो  फंक्शन  करें।

 ऐसे  भाव धि थों  को  भाप  उनमें  रखें  जिन
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 को  कुछ  मालूम  भो  चीजों  जाकर
 देखें  झोर  चैक  करें  कि  क्या  हो  रहा  है,
 कपा  वैलफ्रेएरर  एक्टिविटीज  हो  रही  हैं
 शौर  इसमें  प्रांतो  सोशल  झार्गेनाइजेशंस
 का  शौर  खास  करके  विलेज
 झगताइजेशंज  का  इतबाल्वमेट  करना

 चाहिए,  उनका  कोग्रोपेरेशन  लेना  चाहिए  ।
 औरतें  जो  इस  काम  को  करती  हैं  उनको
 सेहत  का  चो  रुपाल  मापकों  रखना  चाहिए!
 दिन  भर  में  राधा  लिटर  दूध  पीने  को
 उनको  मिले  ताकि  वें  टी  बो  से  मुकाबला
 कर  सकें  4इसतरह  को  खोजें  हो  रही  हैं
 था  नहीं  हो  रही  हैं  एडवाइजरी  कमेटीज
 जा  कर  इनको  देखें,  न  कि  झकपरी ने  जो

 कुछ  कह  दिया  शौर  ये  चाहे  जो  करते

 रहें  ज़ोर  ये  कमेटीज  उनमें  ने  जाएं।
 यहा  मेम्बरों  ने  जो  सुझाव  दिए  हैं  उन  पर
 आपको  सोच  विचार  करना  चाहिए  1
 बाद  में  एडवाइजरी  कमेटीज  जो  आप

 एप् बाइट  करें  वे  जो  भी  सुझाव  आपको
 दें  आप  उनको  इम्प्लीमेंट  करे  और  उत्तकों

 इम्प्लीमेंट  करने  में  श्राप  पर  कोई  कम्पलशन

 हो  ऐसा  भो  कोई  इतजाम  आपको  इस
 एक्ट  में  करना  चाहिए ।  ऐसा  आपने
 किया  तनों  वास्तव  में  कोई  लाभ  मजदूरों
 का  होगा।  नहीं  तो  यह  एक्ट  आपका
 किताबों  में  रह  जाएगा  श्र  इसका
 फ़ायद।  सिर्फ  मालिकों  को  ही  मिलेगा।

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Mr.  Deputy-Speaker,  Sir,  I  wel-
 come  the  Bill  moved  by  the  hon.  Minis-
 ter.

 I  woulg  like  to  quote  one  sentence
 from  the  Statement  of  Objects  and
 Reasons  of  the  Bill.  It  says:  “Welfare
 measures  to  ameliorate  the  living  con-
 ditions  of  the  labour  employed  in  the
 beedi  establishments  are  net  satisfac-
 tory.”  I  am  glad  that  the  hon,  Minister
 is  aware  that  their  welfare  conditions
 are  not  satisfacory.  At  the  same  time,
 Iam  afraid  that  the  people  who

 t
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 drafted  thig  Bill  do  not  know  even  the
 ABCD  of  this  industry  or  the  problem
 of  the  workers  as  such.

 In  Kerala  there  are  30,000  workers.
 There  was  one  company  which  was
 closed  down.  The  Kerala  Government
 paid  money.  Then  a  cooperative  was
 set  up.  They  are  facing  tough  com-
 petition  in  the  beedi  market.  These
 30,000  workers  are  facing  unemploy-
 ment  because  of  lack  of  initiative  from
 the  Central  Government  because  the
 Bill  which  you  passed  in  1966,  you
 never  cared  to  implement,  even  though
 you  know,  the  condition  of  the  workers
 is  not  satisfactory.  In  Kerala,  they
 tried  to  implement  it.  I  disagree  with
 Mr.  A.  K.  Gopalan  that  they  are  not
 trying  to  implement  it.  The  Kerala
 Government  has  provided  all  the  faci-
 lities  that  are  mentioned  in  the  Bill  of
 1966.  So,  Kerala  is  the  only  State
 which  implemented  it.  In  other  States
 the  condition  of  the  workers  is  just
 like  fonded  labour.  I  would  request
 the  hon.  Minister  to  examine  the  whole
 matter.  Then,  Sir,  coming  to  the  bill,
 Clause  4  says  that  the  purpose  is:

 “(a)  to  defray  the  cost  of  measures
 for  the  benefit  of  such  persons  direct-
 ed  towards....”

 Mr,  Daga  had  quoted  some  elauses
 from  the  966  था  regarding  ‘water
 facilites.  I  am  unable  to  understand
 what  is  meant  by  this.  You  have  con-
 stituted  a  fund.  For  the  purpose  of
 utilizing  this  fund,  you  must  know  the
 conditions  of  the  workers,  the  area  of
 their  working  and  the  needs  of  those
 areas.  You  cannot  adopt  a  pigeon.
 hole  approach  to  the  problem.
 You  are  now  enabling  the  em-
 ployers  to  shirk  the  responsibi-
 ty  imposed  on  them  under  the  bill
 Passed  in  1966.  You  are  now  passing
 2  on  to  the  advisory  committee.  The
 employers  would  say  that  because  of
 the  new  bill,  it  wag  not  their  respon.
 sibility.  The  provision  in  the  new  bill
 im  regard  to  the  water  supply  is  quite
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 vague.  I  am  afraid  that  even  the
 Minister  would  not  be  able  to  explain
 it.  I  fully  agree  with  the  hon.  Mem-
 bers  who  had  taiked  about  vorovisions
 relating  to  health,  Now  about  sanita.
 tion,  The  beedi  workers  are  scattered.
 It  is  a  cottage  industry.  Some  people.
 may  do  it  in  their  own  houses.  In
 some  cases,  there  may  be  contractors.
 How  can  you  provide  medical  facilities
 to  2  or  3  persons  in  an  area?  Again,
 how  will  this  committee  function?  If
 you  want  to  give  medical  facilities,  I
 suggest  that  you  implement  the  Act  of
 1966.  The  ESI  should  cover  these
 people.  The  clause  in  the  new  bill  is
 very  vague.  Now  about  the  provision.
 regarding  malnutrition.  The  State
 committee  will  have  to  accept  the  re-
 commendations  coming  from  below.
 Who  will  recommend?  What  is  the
 function  of  the  advisory  committee?

 Is  it  meant  only  for  recommending
 housing  loans  or  making  water  supply
 to  certain  houses  or  to  supply  nutri-
 tious  food  to  the  einployees?  What  is
 the  purpose  and  function  of  this  Com.
 mittee?  It  might  help  the  employer
 since  it  takes  away  the  responsibility
 given  to  him  under  the  old  Act.  The
 functions  of  this  advisory  committee
 should  be  well  defined.  It  should  not
 be  a  committee  merely  to  recommend
 housing  loans,  etc.  Lastly,  I  urge  upon
 the  Minister  to  see  that  the  966  Act
 is  implemented  and  to  take  necessary
 steps  to  ensure  that  every  State
 follows  the  provisions.

 SHRI  K.  MAYATHEVAR  (Dindigul):
 I  welcome  the  bill.  On  the  face  of  it.
 the  object  is  very  fine.  But  when  we
 Zo  into  the  latent  aspects,  we  hecome
 quite  unhappy.  We  appreciate  the
 merits  of  the  bill.  I  am  not  a  smoker.
 I  am  not  for  becdi-smokers;  but  I  am
 for  beedi-makers  i.e,  heedi  employees.
 I  am  not  for  beedi-manufacturers  We
 are  for  a  welfare  State.  The  welfare
 of  the  employees.  including  that  of  the
 beedi  workers,  is  very  essential  and
 inevitable  for  ensuring  the  welfare  of
 the  country.  As  you  all  knew,  the
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 ‘Deed  workers  are  suppressed  from
 time  immemorial.  ‘Their  condition  is
 not  only  very  bad.  But  they  are  living

 ‘in  a  very  awkward  sititation  for  a  long
 time.  Therefore,  the  Governmett
 should  redeem  them  from  their  awk.

 ‘apvard  position,  This  Bill  is  just  heatirig
 about  the  bush.  It  does  not  provide
 ahy  feal  protection  even  to  the  bare
 requirements  of  the  beedi  employees
 and  workers.

 The  method  of  collecting  money  for
 providing  these  benefits  to  the  beedi
 workers  is  also  a  funny  one.  This  fund
 is  not  flowing  from  the  Consolidated
 Fund  of  the  Government  of  India,  or
 of  the  State  Government.  This  money
 is  going  to  be  collected  by  way  of  a
 levy  in  the  form  of  a  cess  from  the
 persons  who  are  purchasing  a  certain
 type  of  tobacco  from  the  warehouses.
 It  ig  a  wonderful  device  or  meang  of
 collecting  money  for  the  welfare  of  the
 workers  The  money  collected  in  this
 way  will  not  be  sufficient  or  adequate
 to  meet  the  multifarious  requirements
 of  the  beedi  workers.  The  amount
 collected  in  this  way  will  be  meagre,
 insufficient  and  inadequate,  Therefore,
 Government  should  not  only  collect
 money  through  this  ९658  but  should
 provide  more  money  from  their  own
 funds  for  providing  facilities  to  the
 peedi  workers  There  is  a  proverb  in
 Tamil  which  talks  of  a  person  going
 to  a  shop  and  picking  up  a  coconut,  not
 paying  for  it,  and  then  going  to  a
 temple  on  the  opposite  side  and  sacri-
 ficing  that  coconut  to  propitiate,  the
 God.  This  Bill  is  more  or  less  on  the
 same  pattern.  You  are  collecting
 money  by  way  of  cess  from  the  indus-
 try  and  then  spending  it  on  the
 workers.  That  is  not  sufficient.  You

 ‘have  to  provide  more  money  from  the
 Consolidated  Fund  for  the  welfare  of
 these  workers.

 So  far  the  Government  were  giving
 incentives  only  to  the  employers  who
 belong  to  the  capitalist  group.  Now
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 that  they  are  thinking  of  giving  some
 ‘behefits  for  the  workers,  I  plead  for
 the  supply  of  dress  or  uniforms  to,  the
 workers,  at  least  for  the  men  workers,
 if  not  ladies.  I  am  suggesting  this
 because  they  come  from  the  low  in-
 come  group.  It  is  not  that  I  am
 against  the  supply  of  dress  to  ladies,
 in  fact,  I  have  more  sympathies  for
 ladies.  I  was  only  suggesting  that
 dress  should  be  supplied,  at  least  to
 men  if  not  to  all.

 Certain  hon.  Members  have  pleaded
 efficiently  for  adequate  or  sufficient
 compensation  for  those  workers  who
 are  aifected  by  TB  or  other  incurable
 diseases,  Since  these  workers  become
 sick  in  view  of  the  peculiar  nature  of
 the  industry,  provision  should  be
 made  to  protect  such  people  and  pro-
 vide  them  some  relief.

 The  workers  engaged  in  the  beedi
 industry  do  not  fall  within  the  four
 corness  of  the  Industrial  Disputes  Act,
 or  any  other  labour  legislation.  Nor
 do  they  come  under  the  Factories  Act.
 As  a  lawyer  |  can  say  that  this  Bill  is
 beyond  the  reach  of  other  laws  passed
 by  the  Central  and  State  Governments.
 My  fear  is  that  the  beedi  manufactu-
 7९78,  who  belong  to  the  capitalist  group,
 would  not  be  controlled  by  this  legisla-
 tion,  Therefore,  this  Bill  should  be
 within  the  jurisdiction  of  the  State  and
 Central  laws,  and  all  other  labour  laws.

 Then  I  plead  for  minimum  wages
 being  fixed  for  the  bidi  workers.
 This  has  not  been  done  so  far.  As
 Shri  Vayalar  Rav:  and  other  learned
 Members  have  pointed  out,  this  point
 is  very  important  for  protecting  their
 interests.  Government  should  take
 immediate  steps  to  see  that  minimum
 wages  are  guaranteed  and  implement-
 ed.

 There  should  be  equal  wages  for
 men  and  women  in  the  same  industry
 for  the  same  type  of  work.  This  Bill
 is  aboslutely  silent  on  equal  treatment
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 for  these  people.  IJ  can  say  that  article
 4,  equality  before  the  law,  has  not
 been  followed  so  far  as  bidi  workers
 are  concerned.

 The  benefits  given  to  these  people
 are  not  satisfactory,  not  clear,  Every-
 thing  is  ambiguous,  vague.  Therefore,
 you  must  find  out  satisfactory  and
 proper  ways  and  means  to  contribute
 more  funds  to  the  bidi  workers  to
 safeguard  their  interests.

 If  these  drawbacks,  lacunae,  defects
 and  infirmities  are  cured,  then  the  wor-
 kers  will  be  benefited.

 SHRI  CHAPALENDU  BATTACHA-
 RYYA  (Girdih):  I  certainly  support
 this  Bull  to  provide  for  the  financing  of
 measures  to  promote  the  welfare  of
 persons  engaged  in  bidi  establishments,
 but  some  of  the  difficulties  have
 already  been  outlined  by  the  previous
 speakers,

 Bidi  workers,  particularly  those
 working  on  piece  rates  in  thei:  homes,
 do  not  come  under  the  Mines  Act,  they
 are  not  covered  by  the  provisions  of
 the  Factories  Act  or  the  Shops  and
 Establishments  Act,  In  fact,  they  have
 fallen  between  all  these  three  stools.
 2  have  in  mind  similar  workers  in  mica,
 numbering  two  lakhs  of  home  splitters,
 who  are  not  attracted  by  any  of  these
 laws.  Their  wage  earnings  are  RS.  .50
 to  Rs.  3.50  per  week.  Market  forces
 can  never  remedy  their  situation.  So,
 the  difficulty  about  these  welfare
 measures  is  that  in  order  that  these
 workers  are  enabled  to  take  advantage
 of  the  welfare  measures,  you  have  to
 fix  their  minimum  wages.  In  bidi,
 some  attempts  have  been  made,  but
 in  mica  home  splitting  there  nas  been
 no  attempt  whatsoever.  The  problem
 has  been  shoved  under  the  carpet.

 MR.  DEPUTY-SPEAKER:  Misa  is  a
 aifferent  question.  He  has  promised
 to  look  into  it.

 SHRI  CHAPALENDU  SBHATTA-
 CHARYYA:  There  can  be  a  haphazard
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 form  of  welfare  activity  as  against
 real  welfare  activity.

 You  had  just  now  passed  a  Labour
 Welfare  Fund  Bill,  |  suggest  that  this
 thing  should  be  done  on  the  same
 lines,  So,  in  this  a  similar  approach
 has  been  made.  For  instance,  the
 workers  would  be  enabled  to  build
 their  own  houses.  As  far  as  the  Beedi
 industry  is  concerned,  particularly  out
 of  the  welfare  fund,  the  beedi  workers
 may  be  enabled  to  start  their  co-opera-
 tives  and  manufacture  beedis  on  their
 own.  In  almost  all  these  places  where
 there  is  one  crop  economy  in  forests,
 the  advasis  are  living,  they  are  living
 in  utter  misery.  So,  this  welfare  fund
 must  be  purposefully  utiliseg  so  that
 these  adivasi  men  and  women,  who
 pluck  kendu  leaves  and  enable  the
 whole-salers  to  mint  millions  of  rupees
 out  of  beedi  business,  may  come  up  in
 their  life.  This  amount  should  go  for
 their  welfare.

 l  request  the  Labour  Minister  to
 make  a  particular  note  of  this  aspect  of
 the  beedi  manufacturing  industry.  We
 do  not  know  the  number  of  beed:  wor-
 kers  all  over  India.  There  has  been
 a  displacement  of  beedi  workers  by
 the  machines  with  which  we  are  going
 to  export  muchine  made  beedis,

 The  question  of  medical  aid  through
 ESI  has  already  been  touched  upon  by
 my  friend  Mr,  Daga.  The  approach
 of  the  ESI  is  to  supply  six  types  of
 standard  mixtures  irrespective  of  the
 ailment.  In  this  complex  world,  this
 mixture  cannot  take  care  of  ali  the
 diseases.  The  diseases  are  partly
 Occupational,  high  incidence  of  T.B.
 nutritional  deficiency  and  partly  en-
 vironmental,  The  approach  of  the
 ESI  to  the  health  is,  to  say  the  least,
 most  inadequate.

 About  education  of  the  sons  of  the
 beedi  workers,  I  would  like  to  say  that
 urgent  steps  should  be  taken  so  that
 they  can  be  educated.  Otherwise,  they
 cannot  dream  about  their  education.
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 Their  sons  and  daughters  can  be  edu-
 cated  with  the  help  of  stipend  to  be.
 come  doctors  and  engineers.

 (Interruptions)

 In  coal  industry,  they  have  already
 done  it.  It  is  passible  and  it  should  be
 done.  Unless  education  is  spread  to
 that  level  and  they  are  pushed  up,
 the  workers  cannot  be  enable  to  attain
 that  quality  of  good  life  by  the  exter-
 nal  effort  of  merely  a  welfare  fund.
 This  is  started  with  a  fan-face  and  you
 give  a  shape,  draw  a  budget  through
 committees,  but  very  soon,  it  loses
 momentum;  it  starts  losing  momentum.
 What  should  be  a  movement  de-gene-
 rates  into  a  department  and  all  the
 power  equation  of  the  high  officials,  the
 Deputy  Welfare  Commissioners,  the
 Welfare  Commissioners  and  the  wel-
 fare  Inspectors,  it  is  just  as  good  or  as
 bad  as  an  intra-union  rivalry.  90,
 such  equations  start  playing  their  role.
 The  primary  objective  of  going  out  of
 welfare  activities  for  the  workers
 receds  to  the  background.

 I  appeal  to  the  Labour  Minister  to
 ensure  that  activities  of  all  these  wel-
 fare  organisations,  coal,  mica.  iron
 ore,  manganese,  dolomite  and  all  the
 rest  of  them,  should  be  orchestrated
 through  guidelines  so  that  these  power
 equations  do  not  obscure  the  major
 objective  of  bringing  about  a  change
 in  the  far  away  places  in  the  lives  of
 milhons  and  to  that  extent  help  in
 implementing  the  20-point  economic
 programme.

 SHRI  C.  K.  CHANDRAPPAN  (Telli-
 cherry):  Mr.  Deputy-Speaker,  Sir,  I
 think,  the  hon.  Minister  will  also  agree
 that  although  he  has  brought  forward
 a  well-intentioned  Bill,  it  has  been
 opposed  by  almost  everybody.  This  is
 a  very  strange  situation.  It  is  because
 of  lack  of  realism  on  the  part  of  the
 Government  to  understand  the  pro-
 blemg  of  an  industry  like  this  and  to
 bring  forward  Bills,  one  after  another.

 CHAITRA  6,  896  (SAKA)  Beedi  Workers
 Weljare  Cess  Bill,

 Fand  Bill
 I  agree  with  the  hon.  Membere  who

 spoke  about  the  failure  of  the  Govern:
 ment  in  implementing  the  Beedi  and
 Cigar  Workers  (Conditiong  of  Employ: ment)  Act,  1966,  I  think,  there  will not  be  any  difference  in  regard  to  the
 fate  of  these  Bills  which  we  ate  dis-
 cussing  today.  In  my  opinion,  this
 happened  not  because  the  Government
 did  not  want  to  implement  it  but  they
 refuseg  to  look  into  the  Problems  of
 the  Beedi  industry.  In  thi  industry, according  to  Government’s  own  state.
 ment,  |  million  persons  are  employed
 But  there  are  2-1/2  million  people  who
 are  indirectly  and  partially  employed
 in  this  industry.  It  happens  because
 of  certain  peculiar  featurers  of  thi
 beedi  industry.  One-third  of  this  in-
 dustry  is  in  the  organised  sector  where
 factories  are  there  and  where  factory
 labour  legislations  could  be  easily  im-
 plemented.  But  the  remaining  two-
 thirds  of  the  industry  is  in  the  unor-
 ganiseq  sector.  It  38,  more  or  less,  a
 cottage  industry.  How  a  welfare  legi-
 slation  for  the  workers  in  this  industry
 will  be  seriously  ang  sincerely  imple.
 mented  when  they  do  not  know  even
 how  many  workers  are  there.
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 Now,  there  is  an  amendment  for
 which  a  notice  has  been  given  by  Mr.
 A.  K.  Gopalan.  I  do  not  know  what
 wil]  be  the  reaction  of  the  Government.
 It  says  that  there  should  be  a  register
 kept  by  the  Government  in  every  area
 where  bidi  industry  is  concentratcd
 and  there  they  should  register  the
 names  and  other  details  of  the  work-
 ers.  Then,  there  can  be  at  least  some
 record  about  the  number  of  workers
 who  will  be  benefited  by  this  welfare
 legislation.  The  Government  does  not
 know  how  many  workers  are  there.
 They  know  how  many  workers  are
 there  in  the  factories  but  they  do  not
 know  about  the  two-thirds  of  bidi
 workers  who  are  working  in  cottages
 and  all  that.

 The  two-thirds  of  bidi  workers  are
 being  supplied  ali  tobacco  and  leaves
 by  the  contractors  in  their  houses  or
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 places  of  work.  There  is  no  time-Umit
 for  doing  work.  When  they  feel  that
 they  should  work,  they  work.  If  is
 reported  that  men  and  women  work
 for  38  hours  a  day  and  that  children
 are  also  largely  employed  in  this  in-
 dustry.  The  Government  does  not
 know  about  it.  They  know  if  but  they
 do  not  have  the  facts  about  it.  This
 is  a  problem  about  which  the  Govern-
 ment  should  tel]  us  how  they  are
 going  to  tackle  it  when  they  serivusly
 think  about  implementing  this  welfare
 legislation.

 In  regard  to  the  Bidi  and  Cigar
 Workers  (Conditions  of  Employmert)
 Act,  the  failure  to  implement  it,  there
 are  certain  facts.  There  are  certain
 things  from  which  the  Government
 should  learn  some  lessons.  What  hap-
 pened  in  Kerala?  In  Kerala,  the  Gov-
 ernment  wanted  to  implement  the  Act.
 They  said,  hereafter  the  employers
 shoulg  follow  the  rules.  The  employ-
 ers  said  that  they  are  not  working  in
 Kerala,  That  is  what  one  of  the  biz
 manufacturers  of  nidi  frem  Mysore
 State,  Ganesh  Reedi,  said,  They  had
 big  factories  and  I  think,  abuut  22,000
 workers  or  something  hke  that  were
 working  there.  When  the  minimum
 wages  were  enforced,  they  bid  good-
 bye  to  Kerala  and  shifted  the  industry
 to  Karnataka  where  the  working  class
 movement  ig  00०  to  strony  az  it  ie  in
 Kerala,  where  the  bargaining  capacity
 of  the  workers  is  less.  The  employers
 thought  that  they  should  go  there  be-
 cause  they  could  exploit  the  workers
 there  The  Kerala  Government  reor-
 ganized  the  industry  on  cooperative
 lines.  I  would  like  the  hon,  Minister
 to  listen  to  what  I  am  saying.  If  you
 are  serious  about  implementing  such
 legislations,  you  have  to  re-structure
 the  industry  on  cooperative  lincs,  That
 fe  my  suggestion...

 SHRI  B,  V.  NAIK  (Kanara):  I  am
 supporting  your  argument.  For  your
 information  I  may  sav  that.  in  the
 State  of  Karnataka,  organization  of
 cooperatives  for  beedi  workers  {s  pro-
 hihited.

 ‘MARCH  26  tere  *  Wo
 wel,  Sesh  Bist,

 SHRI  ०.  K.  CHANDRAPPAN:  Thut
 cy  a  very  good  inforniation  you  hive
 given.

 What  I  am  saying  is  this.  If  you
 really  want  to  implement  your  legisla-
 tion,  then  you  have  fe-structure  the
 industry;  there  is  no  way-out;  there  is
 no  short  cut  to  socialism;  you  have  to
 re-structure  the  industry  on  coopcra-
 tive  lines;  then  you  will  be  able  to  run
 it,  you  will  be  able  to  fight  the  mono-
 poly  interests  in  thig  industry.  That
 is  our  experience  in  Kerala  ag  I  am
 sure  hat  the  Minister  is  aware  of  it.
 When  22,000  workers  were  thrown  out
 of  employment  anq  the  industry  shifted
 itself  from  Kerala  to  Karnataka,  the
 Kerala  Government  stepped  in  and  re-
 organizeq  the  industry  on  cooperative
 fines  and  provided  employment;  not
 only  were  they  provided  with  subsist-
 ence,  but  they  were  also  given  ali  the
 facilities  which  are  requireqd  to  be
 given  to  the  workers  under  the  Act,
 which  you  have  forgotten  to  i:nple-
 ment.  Mr,  A.  K.  Gopalan  will  arree
 that  this  73  happening  in  Kerala.  That
 is  possible.  If  you  do  not  think  on
 those  lines,  then  this  will  only  remain
 in  the  holy  book  of  legislations  and
 wil}  never  be  implemented.

 Another  point  3  want  to  make  is
 this  You  are  going  to  collect  by  way
 of  cess  Rs.  80  lakhs,  if  I  have  unaer-
 stood  it  properly.  I  think,  chat  is  a
 very  meagre  amount.  That  is  not
 going  to  bring  about  all  these  big
 things  which  Government  ‘is  seeking  to
 give  on  page  2  of  the  Bill--sanitary
 facilities.  water  facilities,  education,
 this  ang  that.  I  have  a  suggestion  to
 make.  I  am  not  a  lawver  to  know  the
 technical  detaij  of  it.  In  this  beed!
 industry,  there  are  two  components:
 tobacto  and  Kandu  leaves;  tobacco  is
 used  to  the  tune  of  Rs,  60  crores  per
 year  ahd  Kandu  leaves  are  used  to  the
 tune  of  Rs.  80  crores  per  year.  Can
 you  bring  some  kind  of  a  cess?  Do
 pnt  give  me  q  technical  answer  saying
 that  cess  is  not  possible  and  all  that.
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 By  some  way,  can  you  bring  some
 revenue?  JI  am  not  an  expert  in  this
 But  I  think  something  shoulg  be  dore
 so  that  some  revenue  will  be  there
 from  this,  so  that  you  will  have  a  rea-
 sonable  amount  for  the  welfare  of  the
 workers  I  hope  Government  will  cot
 sider  this

 SHRI  VASANT  SATHE  (Akola)
 Contractors  will  be  the  losers  if  you
 put  cess

 SHRI  C  K  CHANDRAPPAN  Gov
 ernment  is  looking  for  socialism  and
 should  be  happy  about  it

 Before  concluding  would  like  to
 ‘ey  one  thme  This  is  one  industrv
 where  the  majority  of  the  workcis  are
 women  Very.  re-ontly  the  Commis-
 sI0,  on  stitus  of  Women  brought  out
 their  report  2-re  thev  say  that  this
 !  one  sector  wnere  women  are  so
 brutaly  exploited  I  do  not  know,
 what  te  Goveramant  will  do  about  st
 They  have  to  bing  a  more  compre
 hensive  legis]  ition,  wher2  they  snould
 visualive  t!  >  rustructuting  of  the  in-
 dustiv  and  t  should  b>  ;mplemcnted
 simultaneously  all  over  the  country
 Only  then  such  measures  yill  be
 henefic  2]  to  th»  workers  873  the
 countiy  I  hove  —  this  ha  caonsi-
 dered  and  you  will  not  just  re-
 ict  our  amendmens  IT  =  pport
 fully  the  amendment  of  Shri
 A  K  Gopalan  that  cigar  workers
 should  be  includeg  in  this  This  is  very
 important  and  I  do  not  know  how  you
 have  forgotten  them  All  the  legisla-
 tion  in  regard  to  workers  has  in  the
 past  includeq  these  workers  also  I
 hope  that  they  woul  be  included

 थो  रास  होश  (रामटेक)  उपाध्यक्ष
 महोदय  बीडी  कर्मकार  कल्याण  उपक्र  विधे-
 फर्क  का  मैं  समर्थन  करने  वे'  लिए  खड़ा  हू  |

 यह  जो  उद्योग  है,  यह  एक  गृह  उद्योग  है
 जिनमे  हर  घर  में  किया  जाता  है  1  महा  राष्ट्र  मे

 सह  उघोग  प्रधिवतर  भणगारा  चन्द्रपुर  भौर

 नागपुर  मे  मालिकों  द्वारा  चलाया  जाता  है  ग्रोवर
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 मालिक  लोग  इस  1... अ  से  करोडर्फत  बने

 हुए  है  भ्र ौर  उनके  शोषण  के  तरीके  शौर  जरिये
 शौर  दुनिया  से  दूसरे  ही  है  t  श्रमिकों  को  कुछ
 राहत  देने  की  उल्टी  से  सरकार  ने  राज  तक
 जितने  भी  कानून  बताए  है  उनका  कोई  असर
 मल्लिका  पर  नहीं  हुमा है  बौर  राज  भी  ये
 मालिक  बड़े  कच्छ  लग  से  इस  उद्योग  से  काम
 करने  वाले  मजदूरों  का  शोषण  करते  है  |  ऐसा
 मैने  कही  नहीं  देखा  हे  कि  पूरा  काम  लेगे  के
 बाद  उसका  पूरा  मुग् ना विजा  मजदूरों  को  न
 दिखी  जाए  ले।  वन  यह  बीडी  उद्योग  ही  एक  ऐसा
 उद्योग  है  जिसमे  मालिव  वर्म कार  से  पूरा  काम
 तो  करा  लेते  है  लेकिन  उसका  पूरी  मजदूर  ि

 नही  देते  है  ।  वे  मजदूर  से  एक  हजार  बीडी
 बनवा  लेते  है  मगर  उन  एक  हजार  गया
 में  छाट-छाट  कर  निकाल  8  ते  हे  और  यह  कहते
 है  कि  ये  पीने  दे  उपयोग  की  नहीं  है  ब्यौरा  इनकी
 बनावट  ठीक  नही  है  -  इस  तरह  से  एक  हजार
 बीडी  में  से  300  200  450  झीर  500
 बीडी  घटिया  कह  कर  निकाल  देते  है  कौर  बाकी
 500,  600  शोर  700  वीडियो  का  भुगतान

 करते  है।  मजदूरों  वा  इतना  बडा  भारी  शोषण
 साला  से  हां  रहा  है  और  यह  सर  लोगा  की
 र्व  शह  से  है  1  इसके  बारे  मे  बीडी  यूनियनों
 व  नुमा यदा  की  तरफ  से  बहुत  चिल्लाहट

 हुई  लेकिन  सरकार  पर  इसका  कोई  असर

 नही  हुआ  है  और  सरकार  ने  ऐसा  कोई  कदम

 नही  उठाया  है  जिरासे  इस  प्रकार  का  शोषण
 बन्द  हो  t

 बीडी  के  उद्योग  मे  काम  करने  वाले  बहुत
 से  मजदूर  टी०  बी०  से  पीडित  है  सनौर  उनको
 खाने  को  नही  मलता  है।  उनकी  कई  समस्याएं

 हैं लेक्नि  उनको  सुलझाने  की  बजाए  उनका

 शोषण  होता  है  ।  इस  उद्योग  में  मजदूरों  के

 बच्चे,  बीबी  कौर  वे  खुद  8,  98  और  20,
 20  घटे  काम  करते  है  लेकिन  फिर  भी  उन  को

 पेट  भर  खाने  को  नही  मिलता  है"  जौर  उनकी

 बहुत  बुरी  दशा  है
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 एक  वात  मैं  यह  कहना  चाहता  हूं  कि
 शाप  ने  जो  बीड़ी,  सिगार  एक्ट  बनाया  था,
 उस  पर  भी  पूरी  तरह  से  भ्रमण  नहीं  हश्र  है
 झोर  मजदूरों  को  पूरी  मजदूरी  नहीं  दी  जाती
 है  ।  एक  बात  तो  यह  है  कि  दलाल  बीच  में
 उनको  लूट  लेते  हैं  ।  वे  मालिक  से  पैसा  तो

 पूरा  ले  लेते  हैं  लेकिन  इन  लोगों  को  पूरा
 भुगतान  नहीं  करते  हैं  -  थे  लोग  बहुत  गरीब

 होते  हैं  कौर  ज्यादातर  बैडयूल्ड  कास्ट  और

 शैड्यूल्ड  ट्राइबल  बजे  लोग  इस  प्रो  में  लगे

 हुए  हैं  जिनका  पूरा  परिवार  काम  करता  है।
 बैसे  यह  एक  ऐसा  उद्योग  है  जिसमें  महिलाएं
 कहत  अधिक  हैं  लेकिन  फिर  भी  उनको  हमेशा

 लूटा  गया  है  भंडारा  जिले  का  मै  एक
 उदाहरण  दूंगा  ।  वहां  पर  एक  बीडी  संगठन  में
 काम  करने  वाले  एक  बड़े  भारी  नेता  ने  रीम
 पांच  लाख  रुपये  का  गबन  क्या  है।  पाच  लाख
 रुपये  मजदूरों  में  बटवारा  करने  के  लिए  दलाल
 ने  मालिको  से  पेस  तो  ले  लिये  लेकिन  उस  पैसे
 का  बटवारा  नहीं  किया  i  वह  आज  भी  केस
 कोर्ट  में  चल  रहा  है  ।  सरकार  के  चाहिये  कि

 बह  इसका  पता  करे  ।  कौन  वह  भ्रामक  है  और
 किसका  उसको  संरक्षण  श्रान्त  है।  बड़े  लोगों
 के  संरक्षण  में  -  लोग  अपना  धधा  चलाते  है  ।
 जो  थाली  और  लोटा  लेकर  चला  था  और

 यह  धंधा  उसने  शुरू  किया  था  वह  राज  करोड-
 पति  हो  गया  है  t  टैक्स  भी  वह  पूरा  नहीं  देता  ।

 मजदूरों  को  मजदूरी  भी  पूरी  नही  देता  ।  मजदूरों
 की  भलाई  के  लिये  इत  लोगों  ने  कोई  भी  काम

 नहीं  किए  हैं  ।

 वैलफेयर  करने  की  दृष्टि  से  जिला  हे  २१२
 पर  जो  कमेटीजु  बनी  है  इनका  मालिक  लोगों
 पर  कोई  प्रसर  नहीं  होता  है  ।  ये  बहुत  ही
 मजबूत  और  जोरदार  लोग  है  ।  बीड़ी  मालिक
 दो  हैं--मैं  भंडारे  जिले  की  बात  खास  सौर
 पर  कहता  ह--ये  कांग्रेसी  लोग  है,  इन्होंने
 कई  सालों  से  जनता  का,  जो  लोग  इस  काम
 में  लगे  हुए  हैं  उनका  शोषण  फिया  है,  भ्र पने
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 इन  म्त्पों  को  छिपाए  रखने  के  लिए  गे  कांग्रेस
 में  रहते  हैं,  कांग्रेस  में  उच्च  पदाधिकारी  हैं,
 बड़े  ग्रोहों  पर  हैं,  कलेक्टर  से  लेकर  मंत्नी
 तक  इनसे  घबराते  हैं।  ये  मजदूरों  का  गला
 चाहते  &  कौर  अपना  पेट  भरते  हैं  t

 इस  बिल  का  मैं  स्वागत  करता  हूं  शौर
 मंत्री  जी  को  इसको  लाने  के  लिए  धन्यवाद
 देता  हु  |  मैं  चाहता  हूं  कि  बीड़ी  मजदूरों
 के  नुमाइन्दे  भी  इसमें  लिए  जाए  साथ  ही
 जो  उस  क्षेत्र  का  प्रतिनिधि  हैं  उसको  भी
 लिया  जाए  ।  पार्लियामेंट  के  कुछ  मैम्बरों  को
 भी  लिया  जाए  ।  मजदूरों  की  जो  समस्यायें  हैं
 उनका  सही  समाधान  होना  चाहिये  ।  शोषण
 जो  बुरी  तरह  ये  जारी  है  यह  बन्द  होना
 चाहिये  ।  इसको  बन्द  करने  की  दृष्टि  से  तुरन्त
 कुछ  हलचल  होनी  चाहिये  ।  तभी  आपका  जो
 बीस  सूत्री  कार्यक्रम  है  इसका  कुछ  अंश  सफल
 रहा  है,  ऐसा  कहा  जाएगा  1  राज  जो  छोटे  लोग

 हैं  कौर  जो  बहुत  आशावान  थे,  वे  निराश

 होते  जा  रहे  हैं  ।  कही  यही  स्थिति  यहा  भी
 इसकी  न  हो,  यह  आपको  देखना  चाहिये

 THE  MINISTER  OF  LABOUR  (SHRI
 RAGHUNATHA  REDDY):  I  am  ex-
 tremely  grateful  to  you  and  the  hon.
 members  who  have  participateg  in  the
 debate  extending  their  wholehearted
 support,  of  course,  not  without  criti-
 cisms,  and  the  suggestions.  As  far  as
 the  suggestions  made  are  concerned,
 they  woulg  ve  treateg  with  the  highest
 respect  and  I  undertake  to  see  in  what
 manner  they  can  be  implementeg  in
 the  process  of  implementation  of  vari-
 ous  provisions  of  the  two  Bills.  At  the
 outset  I  am  free  to  state  that  this  is
 a  very  modest  measure.  I  have  not
 come  here  with  high  objectives  to  be
 mentioned  here,  This  is  a  very  modest
 measure,  though  the  hon,  members
 have  expressed  very  high  expectations
 to  come  with  regard  to  the  various
 provisions  of  the  Bill,  I  must  submit,
 this  is  very  modest  to  begin  with,
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 With  regard  to  levy,  though  the  law
 says  We  Can  KO  up  to  Re,  ,  we  are
 beginning  with  25  nP.  Mr.  Chandrap.
 pan  says  unless  there  is  Socialism,  it
 is  not  possible  to  deal  with  all  these
 questions,  I  do  not  want  to  go  into  poli-
 tical]  questions  of  that  measure  be-
 cause  it  ig  now  accepted  by  all  the
 leading  economists  of  even  the  capitalist
 order  that  socialism  is  no  more  a  ques-
 tion  of  ideology.  It  has  become  com-
 pulsory  necessity.  Therefore,  |  need
 not  argue  that  question’  one  way  or
 the  other.  It  has  been  accepted  by
 everybody  concerned  that  Socialism  is

 a  compulsory  necessity.  In  the  year
 3954  this  very  August  House  passed  a
 Resolution  about  the  Socialist  Pattern
 of  Society.  I  need  not  go  into  that
 question.

 Shrj  Gopalan  fas  raiseg  a  ques-
 tion  of  interpretation  whether  there  is
 adequate  provision  for  enforcement  i.e.
 how  are  you  going  to  enforce  the  Cess
 Bill  itself  ?  I  may  draw  your  kind
 attention  to  Clause  3,  The  words  used
 are—  ge)

 “a  duty  of  excise  at  such  rate  not
 exceeding  one  rupee  per  kilogram”

 This  cess  is
 duty—

 treated  as  excise

 Once  it  is  done,  “The  duty  of  ex-
 cise  levied  under  sub-section  qd)
 shall  be  in  addition  to  any  cess  cr
 duty  leviable  on  tohacco  under  any
 other  law  for  the  time  being  in
 force.”

 “The  proceeds  of  the  duty  uf  ex-
 cise  levieq  under  sub-section  (i)  of
 section  3  shall  be  credited  to  the
 Consolidated  Fund  of  India.”

 This  is  treated  as  an  excise  duty.

 All  the  other  provisions  relating  to
 Excise  will  follow.  Therefore,  my  sub-
 mission  is,  all  the  rules  shall  be  made
 applicable  to  that  effect,

 SHRI  SOMNATH  CHATTERJEE:
 (Burdwan)  ;  May  I  know  the  provision
 of  which  Excise  Rule  will  apply  ?
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 SHRI  RAGHUNATHA  REDDY:  All
 the  rules  with  regard  to  collection  of
 Excise  duty  woulg  apply.

 SHRI  SOMNATH  CHATTERJEE:
 Can  you  provide  a  penalty  under  this
 Head  by  taking  recourse  to  un-named
 legislation  ?

 SHRI  RAGHUNATHA  REDDY:  This
 is  the  legal  position  about  which  we
 have  been  advised  and  if  there  is  any
 amendment  necessary  to  that  effect  we
 wil,  come  foward  with  that.

 About  advisory  bodies  ang  ther
 functions  I  would  say  this.  This  is
 something  which  is  consituted  in  al-
 most  all  welfare  legislations.  The  re-
 presentatives  of  the  employees  must  be
 brought  into  the  picture.  They  must
 have  a  sense  of  participation  in  every-
 thing.  The  employers’  representataves
 must  be  there.  Government  is  there.
 It  is  a  tripartite  body  and  this  is  re-
 commended  by  most  of  the  Labour
 Conferences  ILO  bodies  ९६९,  This  sort
 of  Tripartite  body  has  come  into  being
 in  gl]  these  matters.  So,  there  need
 Not  be  any  kind  of  adverse  criticism
 on  this  account.  Regarding  the  sugges-
 tions  which  have  been  made  on  the
 functioning  2f  these  bodies  are  well
 taken  and  the  suggestions  wil]  be  kept
 in  mind.

 Regarding  the  collection  of  statistics,
 I  wish  to  say  this.  Although  Mr.
 Chandrappan  had  not  moved  an
 amendment  to  this  effect.  he  had  made
 a  mention  about  this.  In  this  connec-
 tion  I  would  invite  his  attention  to
 page  5  of  the  Beedi  Workers’  Welfare
 Fund  Bill.  There  ig  Clause  i,  It
 Says:

 “The  Central  Government  may  re-
 quire  a  State  Government  or  lvcal
 authority  or  employer  to  furnish
 for  the  purposes  of  this  Act  such
 statistical  ang  other  information  in
 such  form  and  within  such  period
 as  may  be  prescribed.”

 Therefore,  the  Government  has
 taken  the  power  to  prescribe  such  thin-
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 gs  for  collection  of  statistical  informa-
 tion  and  the  purpose  of  his  amendment
 is  well-met  by  this  particular  provi-
 sion  of  Clause  ii  itself

 There  is  a  difference  bct  veen  Cigar
 workers  ang  8९९0  woikers  This  has
 to  be  kept  in  mind  Cigar  workers
 work  in  the  factories  which  comes
 within  the  purview  of  the  J  actures
 Act  Al}  the  provisions  of  the  Factor:
 es  Act  ang  m  certain  cas.s  the  provi-
 sion  of  ESI  Act  would  apply  there
 Those  benefits  will  accrue  to  the  cigar
 woikers  In  respect  ot  beedi  worsers
 it  38  mostly  a  cottage  industry  Women
 work  there  There  i5  no  welfavc  or-
 ganisation  which  38  looking  after  their
 interests  Mi  Vayalar  Ravi  and  othcrs
 mentione  bout  this  Mr  A  K  C0.
 palan  m:  ¢  a  mention  regarding  Ecedi
 and  (५  r  Acts  What  I  would  impress
 upon  him  is  this  This  distinction
 will  have  to  be  drawn  m  the  ohtecuives
 of  these  two  Acts  That  Act  is  mainly
 concerned  with  condificns  of  wnking
 in  the  manner  im  which  fxtoric  will
 ha‘  e  to  function
 35  00  brs

 Therefore  the  tw)  aspect  of  the
 welfare  activities  will  have  to  be  dealt
 with  as  a  matter  of  distinction  than
 as  a  convention  though  vou  cannot
 avoid  certain  overlapping,  7)  resj  ect
 of  the  facto.':¢,  wher2  th.  beedi  werk.
 ers  work

 Sir  we  are  here  mainly  concerned
 with  those  unfortunate  workers  es-
 pecially,  the  women  who  ७०7६  in  their
 huses  It  yg  our  effort  to  seg  m  what
 manner  the  welfare  benefits  could  be
 provideq  for  them  That  is  the  rea-
 son  why  this  kind  of  legislation  bad
 been  thought  of

 Another  point  that  has  been  raised
 is  this  that  notwithstanding  the  fact
 that  this  Beedi  Cigar  Act  had  been
 passed  in  966  ‘you  have  not  im-
 plemented  the  act,  why  dont  vou  am-
 plement  it  ?  This  38  a  very  valid  ques-
 tion  that  has  been  raised  The  hon
 Members  know  this,  Shri  Gopalan,
 especially,  must  be  Knowig  that,  with
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 his  understanding  of  this  matter  es-
 pedially  in  Kerala  State  when  this  Act
 had  been  passed  It  had  a  very  che-~
 quered  history,  this  matter  had  been
 agitated  before  the  Supreme  Court
 And,  m  the  year  i974  only  the
 Supreme  Court  could  decide  this  matter
 in  ravour  of  the  wires  of  the  enact-
 ment  itself  From  that  stage  the  appro-
 priate  authority  {o  implement  this
 legislation  is  the  State  Government

 With  regaid  to  the  minimum  wages
 tor  the  beedi  workers,  I  do  not  wish  to
 93)  thit  we  want  to  fix  the  minimum
 wages  under  the  Minimum  Wages
 Act  But,  we  wunt  to  hx  up  some  wages

 t  least  which  will  have  some  unitor-
 mity  from  state  to  state  We  had  at
 the  776६  078  of  the  Labour  Miunisters,
 discussed  this  matter  and  we  had  arriv-
 ed  it  a  certain  unugerstandme  thit  each
 Staite  must  prescripe  certain  wages  for
 th  b  cdi  wo  aly  WM  h  May  vary
 lion  one  particular  figure  ty  an  other
 Now  when  the  notification,  vere
 .  ued  certam  diffi  utes  arose  the
 manulacturers  sta  teq  migs  iting  from
 cn  State  to  aiothcr  aying  thif  the
 wiees  that  hid  been  prescriled  ly
 one  pirticular  State  are  highe:  than
 the  wagcs  that  are  av  ulable  in  another
 Stite  Mr  Chandrappin  said  some
 thing  about  the  tendu  leiwes  For
 instince  in  ong  State  where  the  tendu
 leave  35  available  more  wheie  there  1s.
 less  transport  eypense  there  the  wages
 are  higher  and  so  the  industry  is  shif-
 ted  to  other  States  and  theretore  the
 States  Labour  Ministers  were  faced
 with  the  problem  of  unemployment  in
 their  State  ax  a  result  of  fixing  of
 minimum  wages  or  uniform  wages
 For  instance  Shri  Gopalan  himself
 knows—I  am  aot  trving  to  defend  this
 but  I  am  only  trying  to  point  out  di-
 fficulties  (Inte  ५४५०  tons)

 SHRI  A  K  GOPALAN-  Has  the
 Government  thought  about  it?  Why
 then  did  they  not  bring  in  an  amend-
 ment  so  that  this  difficulty  could  be
 overcome”

 SHRI  RAGHUNATHA  REDDY  it
 is  not  a  question  of  bringing  in  an
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 alpendment,  it  8  not  that  we  do  not
 nave  tha  pows!,  I  am  omy  tying  to

 mit

 out  practical  difficulties  involved
 in

 ite
 matter  For  instance,  in  Kera-

 la  ड्  ate  itself,  the  government-run
 factories  pay  much  higher  wages  than
 other  factories  run  by  the  private
 companies  ‘lake  for  instance  Kusar-
 gou#  It  is  almost  4  bu:der  area  going
 upto  Karnataka  What  happened
 there  is  this  When  in  Kasargode,  the
 State  Governmcnt  insisted  on  the  pli-
 vate  tactories  that  they  will  have  to
 pay  mne  wages  than  what  have  been
 paid  ty  the  yoven  i°2t  run  factories
 the  owners  of  private  factories  started
 stopping  the  factories  and  started  rug-
 rating  to  Karnataka  area  where  the
 wage,  aie  less  In  tact  I  know  that
 the  trade  union  leaders  met  me  at  that
 time  and  they  werc  agrceable  even  tf
 they  reduced  the  wages  that  were  pre
 reribea  by  the  Stite  Government  in
 ordei  to  find  cployment  for  the  peovle
 who  are  .3\¢]  ed  or  who  got  them-
 selve,  unemployed  As  a  result  of
 this  therc  ॥€  many  practical  difficul-
 ties  It  is  not  such  a  very  €asy  Matter
 thit  thi  could  be  settled  b  way  ०
 legs]  tion  or  ३8  anendment  of  an
 enactment  Thercfore  this  will  have
 to  be  settled  by  discussion  between
 the  trade  union  Icaders  government
 representative  ind  also  the  employers
 concerned  This  is  an_  effort  in  this
 direction  in  which  we  are  moving  In
 fact  Government  agree  that  the  pro-
 blems  could  be  solved  I  would  hke
 to  assure  you  that  we  would  lke  to  do
 our  best  in  order  to  sce  that  these  pro-
 blems  are  solved  This  is  the  *ack-
 ground  in  which  this  legislation  will
 have  to  be  viewed  I  do  not  want  for
 a  moment  that  the  Members  should
 have  the  impression  that  I  am  trying
 to  replace  alj  the  beneficial  measures
 that  would  be  undertaken  by  the  State
 Governments  or  any  other  orgamsation
 in  order  to  promote  the  welfare  of  the
 beedi  workers  This  is  only  modest
 measure  in  order  to  help  these  unfor-
 tunate  persons  who  do  not  so  far  have
 any  other  way  of  getting  these  Lene-
 fits  because  of  their  occupational  haza-
 rds  as  well  as  the  occupational  charac-
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 ter  of  the  distribution  of  Lersonne!  Im
 various  places  Thanx  you  very
 much

 Sir,  I  Move  that  thig  Bill  be  taken
 into  consideration

 MR  DEPUTY-SPEAKER  I  shall
 put  these  two  motions  one  after  the
 other  The  question  १8

 “That  the  Bill  to  provide  for  the
 |  vy  ang  collector,  by  way  of  cess
 a  duty  of  excise  on  tobacco  issued
 for  the  manufacture  of  beedi,  be
 taken  into  considii  ation”

 The  Motion  was  adopted

 MR  DEPUTY-SPEAKER  The

 question  1s

 “That  the  Bill  to  provide  for  the
 financing  of  measures  to  promote
 tne  welfare  of  persons  engaged  in

 beed:  establishments,  be  taken  into
 consideration”

 The  Motion  was  adopted

 MR  DEPUTY  SPEAKER  Now  we

 take  up  clause  by  clause  considera~
 tion  First  the  Beed:  Workers  Wel-
 fare  Cess  Bill  To  clause  2,  there  75

 no  amendment  The  quastion  75

 “That  clause  2  stand  part  of  the

 Bill’
 The  Motion  was  adopted.

 Clause  2  was  added  to  the  Bull,

 Clause  se  (Levy  and  collection  |  of

 cess  on  Tobacco  assued  for  mani)  76-«
 ture  of  beed:)

 MR  DEPUTY-SPEAKER.  Is  Shiu

 Gopalan  moving  his  amendment?

 SHRI  A  K  GOPALAN:  Yes  I
 am  moving  this  because  it  has  already
 been  explained  here  not  only  by  me
 but  by  the  other  speakers  also  that
 there  is  a  difficulty,  If  there  is  no

 register  and  a  register  38  not  kept,
 specially  in  those  States  where  women
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 are  working  in  houses,  you  do  not
 know  how  many  are  working  and
 where  they  are  working.  So  I  have
 said  that  the  executive  authority  of

 vevery  local  authority  shall  prepare  a
 register  of  beedi  and  cigar  workers—
 if  ‘cigar  workers’  and  not  there,  I
 will  say  beedi  workers—residing
 ‘within  the  jurisdiction  of  that  local
 authority.  The  register  shalt  contain
 such  particulars  as  may  be  prescribed,

 “The  register  shall  be  maintained  by
 the  executive  authority  in  such  man-
 mer  as  may  be  prescribed.

 I  am  saying  ‘this  because  if  this  is
 not  done,  one  does  not  know  where
 they  are  working.  The  welfare  fund
 is  for  the  workers,  How  many  wor-
 kergs  are  there,  where  are  they  work-
 ing?  This  is  not  sean,  this  is  not
 krrown.  So  for  whom  will  you  spend
 this  fund?

 MR,  DEPUTY-SPEAKER:  What
 are  you  talking  about?  On  which
 amendment?

 SHRI  A,  K.  GOPALAN:  ‘After  line
 20  insert  ’

 MR.  DEPUTY-SPEAKER:  This  is
 the  first  Bill,  You  want  cigar  to  be
 included.

 SHRI  RAGHUNATHA  REDDY:  He
 is  speaking  about  the  second  Bi:!

 MR.  DEPUTY-SPEAKER:  We  are
 taking  the  first  Bill  now,  You  put
 away  the  second  Bull.

 SHRI  A,  K.  Gopalan:  I  was  told
 ‘there  is  some  objection.

 MR.  DEPUTY-SPEAKER:  This  5
 the  confusion  when  you  take  up  two
 Bills  at  the  same  time,  We  are  dis-
 cussing  clause  by  clause  the  first  Hill,
 the  Beedi  Workers  Welfare  Cess  Bull
 You  gave  notice  of  an  amendment
 where  the  recommendation  of  the  Presi-
 dent  was  necessary.  Now  I  have  been
 informed  that  the  recommendation  of

 ‘the  President  has  been  received  and
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 that  is  why  I  called  you  to  move  it.  If
 the  recommendation  of  the  President
 had  not  been  there,  I  would  not  have
 called  you.  When  I  called  you,  you
 may  be  sute  that  the  way  fy  cieared
 for  you,

 SHRI  A.  K.  GOPALAN:  I  mis-
 understood  it,  I  beg  to  move:

 Page  i,  line  n—

 after  “beedi”  insert—

 “or  cigar,  as  the  case  may  be”.’
 (2)

 T  have  already  explaineg  it.  i  do  not
 want  to  make  8  speech  now,

 MR.  DEPUTY-SPEAKER:  I  will
 put  it  to  the  House.  The  question  18:

 Page  1,  line  W—

 after  “beedi”  insert —
 “or  cigar,  as  the  case  may  be”.’

 (2)
 The  motion  was  negatived,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  clauses  3  and  4  stand  part
 of  the  Bill”

 The  motion  was  adopted,

 Clauses  3  and  4  were  addzg  to  the  Bill,
 Clause  4A  (New)

 SHRI  M.  0  Daga:  2  move:

 Page  2,—

 after  line  40  insert-—-

 “4A,  The  amounts  niade  uvail-
 able  for  welfare  ०९  workers
 in  each  State,  shal}  be  in
 proportio,  to  the  amount  of
 cess  collected  in  that  State”.’

 (4)

 It  is  an  innocuoug  amendment  and
 I  have  moveg  that  amendinent.  It
 says:
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 after  line  0  insert—
 “£4,  The  amounts  made  available

 for  welfare  of  workers  in
 each  State  shal]  be  in  propor-
 tion  to  the  amount  of  cess
 collected  in  that  State.”

 The  point  is  that  it  should  be  spent
 in  that  state  itself.

 SHRI  RAGHUNATHA  REDDY:  It
 ig  not  merely  the  amount  of  cess  col-
 lected  but  also  the  number  of  workers
 who  are  in  need,  Therefure,  we  do
 not  want  to  prescribe  any  conditions.

 MR.  DEPUTY-SPEAKER:  So,  you
 oppose  this  amendment,  I  shall  put
 amendment  No.  4  to  the  vote  of  the
 House.

 Amendment  No,  4  was  put  and
 negatived,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  clauses  5  to  ९  stand  part  of
 the  Bill,”

 The  motion  was  adopted.

 Clauses  5  to  7  were  aided  to  the  Bull,

 Clause  i—  (Short  title,  extent  and
 commencement)

 SHRI  A  K.  GOPALAN:  I  beg  to
 move:

 Page  i,  ne  3,—

 after  “Beedi”  insert —.
 “and  Cigar”,  ql)

 MR  DEPUTY-SPEAKER,  I  shall
 put  amendment  No,  ]  to  tha  vote  of
 the  House.

 Amendment  No,  wis  put  ang  negad-
 tived.

 (Interruptions)

 MR,  DEPUTY-SPEAKER:  !n  these
 matters  the  man  occupying  the  Chair
 has  to  go  by  eommoasense.
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 SHRI  SOMNATH  CHATTERJES:
 You  are  assuming  that  there  is  some
 sense  On  that  side,

 MR.  DEPUTY-SPEAKER  There
 are  two  things  in  this  One  is  my
 ears  that  go  by  the  level  of  decibels.
 The  other  is  the  grey  matter  up  here,
 In  this  case  I  prefer  to  use  my  grey
 matter  instead  of  my  ears  Now,  the
 question  is:

 “That  clause  l  stand  part  of  the
 Bill,”

 The  motion  was  adopted.
 Clause  |  was  added  to  the  Bull,

 Enacting  Formula

 Amendment  made

 Page  l,  line  —
 for  “Twenty-sixth  Years”  substitu.
 te—

 “Twenty-seventn  Year”.  (3)

 (Shri  Raghunatha  Reddy)

 MR,  DEPUTY-SPEAKER  :  The
 question  :

 “That  the  ;Enacting  Formula,  as
 amended,  stand  part  of  the  Bull,”

 The  motion  was  adoptcd.

 The  Enacting  Formula,  as  amended,
 was  addcd  to  the  Bull

 The  Title  was  added  to  the  Bill,

 SHRI  RAGHUNATHA  REDDY :  Sir,
 I  beg  to  move:

 “That  the  Bill,  as
 Passed.”

 oa  nended,  be

 MR,  DEPUTY-SPEAKER:  The
 question  is;

 “That  the  Bill,  as
 passed.”

 amended,  he

 The  motion  wus  adopted,
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 MR,  DEPUTY-SPEAKER:  Now,  we
 take  up  clause  by  clause  consideration
 of  the  Beedj  Workers  Welfare  Fund
 Bill,  To  clauses  2  ang  3  there  are  no
 amendments.  The  question  2s:

 “That  Clauses  2  and  8  stang  part
 of  the  Bill.”

 The  motion  was  adopted,

 Clauses  2  and  2  were  added  to  the
 Bill,

 Clause  4  (Apptication  of  Find)
 SHRI  B  V.  NAIK  (Kanaia)  '  heg

 to  move:

 Page  2,—

 after  line  35,  insert —
 “(vi)  the  provision  tor  gioup  in-

 surance  on  a  collective  basis  of  those
 persons  engaged  in  beedj  estaublish-
 ments  where  ten  or  mcre  persons
 work  under  the  same  roof,  place  of
 business,  workshop,  or  any  other
 form  of  establishment  defineq  under
 the  definition  section  2b).  (4)

 Hon’ble  Deputy  Speiker,  Sir,  the
 amendment  which  I  have  suggested  is
 the  same  as  in  the  Bill  under  “Appli-
 cation  of  Fund”,  I  necg  not  reapt  the
 same  here  There  should  be  an  addi-
 tional  provision  in  respect  cf  collective
 insurance  of  the  worker.  Why  I  have
 made  this  suggestion  is  because  this
 is  a  sort  of  a  decentraliseq  industry.
 In  case  you  put  the  people  to  work
 under  one  roof,  that  is,  before  you
 bring  in  your  social  or  welfare  mea-
 sures,  if  you  are  in  a  position  to  bring
 in  the  organisation  of  these  workers,
 then  there  is  a  possibility  that  the  pro-
 blem  which  has  been  pointed  out  by
 Mr,  Gopalan  regarding  preparing  of  a
 register  and  also  all  the  other  pro-
 blems  can  be  solved.  You  will  know
 the  dimension  of  the  problem  and  you
 wil]  be  able  to  find  a  solution  for  it,
 In  this  behalf,  a  point  wag  also  made
 by  Mr,  Chandrappan,  that  is,  regard-
 ing  the  co-operatives,  There  could  be
 no  better  industry  in  this  country  than
 beedi  manufacturing  which  is  essentia-
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 lly  a  cottage  industiy.  But  the  more-
 listic  approach  of  pur  Khadi  &  Yiullage Industrics  Commission  is  aiffereit  The
 Khadi  and  Village  Industries  Board  for
 the  last  25  years  are  opposing  manu-
 tacture  of  0९११  03  co-ep2rative  lines
 barause  smoking  of  beedi  is  bad.
 Well,  it  is  all  right,  if  concerns
 the  matters  of  health  ang  hygienc  of
 a  person  But  thcse  people  are  being
 exploiteg  on  this  ground  and  the  mid-
 dle.  men,  manufacturers  and  the  own-
 erg  of  these  eslablishments  are  sque-
 eziny  these  workers.  Therefore,  it  is
 Not  going  to  cost  ४०  much  It  will  he
 a  pittance  out  of  Rs.  1,82  crores  which
 you  are  going  ‘o  collect.  Therefore,
 wherever  more  than  0  people  come
 under  one  roof,  you  do  have  collective
 insurance  scheme  At  the  time  the
 beed:  worker  dies  or  when  he  dies
 prematurely  because  of  unhygienic
 conditions  in  which  he  works,  his
 family  would  get  a  few  thousand
 rup2es.  This  is  all  what  I  wanteg  to
 speak,  T  think  it  can  be  accepted,  But
 I  am  not  pressing  for  it.

 SHRI  RAGHUNATHA  REDDY:  It
 ls  a  good  suggestion.  Rut  the  position
 ws  that  it  does  not  fall  within  the
 purview  of  the  provisions  of  this  Pill.

 MR  DEPUTY-SPEAKER:  I  will
 now  put  the  amendment  of  Mr.  Nail
 to  the  House,
 Amendment  No.  4  was  put  and  naga.
 tived.

 MR  DEPUTY
 question  is:

 “That  clause  4  stand  part  of  the
 Bill”

 The  motion  was  adupted
 Clause  4  was  added  to  the  Bill,

 Clause  4A  (New:
 SHRI  A,  ्  GOPALANW  ;  I  beg  to

 move:
 Page  3,
 after  line  20,  insert—

 SPEAKER:  The

 “4A.  The  Executive  Authority  of
 every  local  authority  shah
 prepare  a  register  of  Beedi
 ang  Cigar  workers  residing
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 within  the  yerisdicthon  of  that
 local  Authority,

 (a)  The  register  shall  contain
 atch  particulars  ag  may  be
 prescribed,

 (b)  The  register  shal]  be  main-
 tained  by  the  Executive
 Authority  sm  such  manner
 as  may  ba  prescribed.” @

 {  am  moving  this  because  if  this  Bill
 48  meant  for  the  benefit  of  the  wor-
 kers,  you  must  know  how  many  wor-
 kergs  are  there  and  where  they  are.
 The  bidi  workers  are  orgpnised  as  well

 @s  unorganised,  There  are  workers
 working  in  their  houses  taking  leave
 ete.  Therefore,  there  must  be  a  regis-
 ter.  Otherwise  this  Bil]  will  benefit
 only  those  workers  who.  as  the  minis-
 ter  said,  agitate  ang  the  poor  workers
 will  not  be  benefited,  This  is  an  im-
 portant  amendment  and  I  hope  the
 minister  will  accept  it.

 SHRI  RAGHUNATHA  REDDY:  The
 suggestion  made  by  the  hon.  member
 is  quite  sound  and  I  am  not  disputing
 its  merit,  I  invite  your  attention  to
 clause  il  which  says:

 “The  Central  Government  may
 require  a  State  Government  or  a
 lceal  authority  or  an  employer  to
 furnish,  for  the  purposes  of  this
 Act,  such  statistical  and  other  in-
 formation  in  such  form  बाद  within
 such  pexiod  as  may  be  prescribed.”

 Under  clause  12,  the  Central  Govern-
 ment  has  been  given  the  power  to
 make  rules  to  carry  out  the  provisions
 of  the  Act  I  can  assure  him  that
 under  these  two  provisions,  I  will  in-
 corporate  the  suggestion  made  by  him
 in  the  form  of  a  rule,  No  amend-
 ment  is  necessary.

 SHRI  A.  हू  GOPALAN:  In  view  of
 the  minister's  assurance,  I  withdraw
 my  amendment.

 MR.  DEPUTY-SPEAKER:  Does  he
 have  the  leave  of  the  House  to  with-
 draw  his  amendment?

 CHAITRA  8,  898  (SAKA) 4  Beedi  Workers  228
 Welfare  Cee  Bill,

 Fund  Bilt

 HON,  MEMBERS:  ‘Yes,

 Amendment  No,  2  was,  by  leave,  with-
 drawn,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  clauses  5  to  2  stand  part  of
 the  Bill,”

 7  motion  was  gdopted,
 Clauses  5  to  2  were  added  to  the  Bill,

 Clause  _  (Shor  title,  extent  and
 Commencement)

 MR.  DEPUTY-SPEAKER:  Is  Mr,
 Gopalan  moving  hig  amendment?  No.

 The  question  is:

 “That  clause  l  stand  part  of  the
 Bill.”

 The  motion  १००६  adopted,

 Clause  was  addcq  to  the  Bill,

 Enacting  Formula

 Amendment  made:

 Page  l,  line  14—

 for  “Twenty-sixth  Year”  subste-
 tute—“Twenty-seventh  Year”
 (3)

 (Shri  Raghunctha  Reddy)

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Enacting  Formula,  as
 amended,  stand  part  of  the  Bill.”

 The  motion  was  adopted,

 The  Enacting  Formula,  as  amended,
 was  added  to  the  Bill,  The  Title  was
 added  to  the  Bill,

 SHRI  RAGHUNATHA  REDDY:  I
 beg  to  move:

 “That  the  Bill,  as  amendea,  be
 passed.”
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 MR.  DEPUTY-SPEAKER:;  Motion  “That  the  Bill,  as  amended,  be

 moved:

 “That  the  Bill,  ag  amended,  be
 passed.”

 Mr,  Bhaura,  in  the  thirg  reading
 either  you  support  it  or  oppose  it,
 You  cannot  just  make  a  _  general
 speech,  That  is  the  rule.

 wt  भाग  सिह  भोरा  (भटिंडा)  डिप्टी
 स्पीकर  साहब,  यह  जो  वेलफेयर  फल  क्रिएट
 किया  है  यह  अच्छी  बात  है  ।  जो  तजबीज
 माननीय  गोपालन  की  जतायी  थी  उसके  बारे  में
 मंत्री  जी  ने  कहा  है  कि  रूल  में  इसको  डालेंगे  |

 यह  अच्छी  बात  है  जो  मान  ली  है  ।

 मैं  समझता  हू  कि  बडी  बकस  के  लिए
 जो  फट  क्रिएट  कया  जा  रहा  है,  वह
 अच्छी  बात  है  लेनी  बीड़ी  बनने  से  पहले
 भी  कुछ  लोग  कार  करते  है  श्र  वे  केदू  का  जो
 पत्ता  होता  है  उसको  जगलों  से  नाते  है,
 उसको  भी  श्राप  इस  बीड़ी  वर्कर  की  कैटेगिरी
 में  शामिल  करेंगे  या  नही  ?  उड़ीसा  में  आप
 जानते  हैं  कि  इसका  एक  बडा  स्कैंडल  हुमा
 था  शौर  उसमें  उडीसा  के  कितने  ही  चीफ
 मिनिस्टर  थे  t  जो  लोग  कोंदू  का  पत्ता  लाते  है,
 ये  इस  कैटेगिरी  में  जाएंगे  या  नहीं,  इसने
 बारे  में  शुबहा  है  ।  उनको  बीडा  बकर  में
 श्राप  गिनने  या  नही  |  काद्रेंक्ट्स  उनको  इंगेज
 करते  हैं  और  ये  एग्रीकल्चरल  लेकर  है  t
 यह  एक  बेसिक  सवाल  है  कि  आप  उन  लोगों
 को  बीडी  वर्कर  में  इन्क्लूड  करते  हैं  या  नहीं
 करते  हैं  ।  इसके  बारे  में  मंत्री  जी  बताएं  ।
 मेरा  सुझाव  यह  है  कि  उनको  इसमें  इन्क्लूड
 करना  चाहिए  |

 SHRI  RAGHUNATHA  REDDY:  I
 hope  the  mention  of  kendu  leaves  may
 generate  some  ideas.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 passed.”
 The  motion  twas  adopted.

 epee
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 CONTEMPT  OF  COURTS
 (AMENDMENT)  BILL

 THE  MINISTER  Of  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  V,  A.
 SEYID  MUHAMMAD):  Sir,  I  beg  to
 move:

 “That  the  Bill  to  amend  the  Con-
 tempt  of  Courts  Act,  1971,  as  passed
 by  Rajya  Sabha,  be  taken  into  con-
 sideration.”

 Hon.  Members  will  recall  that  the  Con-
 tempt  of  Courts  Act,  97  was  passed
 with  a  view  to  define  and  limit  the
 powers  of  certain  courts  in  punishing
 contempts  of  courts  and  regulating
 their  procedure  in  relation  thereto.
 Section  44  of  the  Act  lays  down  the
 procedure  of  dealing  with  such  cases
 where  contempt  is  in  the  face  of  the
 Supreme  or  a  High  Court.  Sub-
 section  qd)  of  Section  15  of  the
 Act  provides  that  in  case  of  a  criminal
 contempt  (other  than  a  contempt  re-
 ferred  to  in  Section  4)  the  Supreme
 Court  or  the  High  Court  may  take
 action  on  its  motion  or  on  a  motion
 made  by  (a)  the  Advocate  General  or
 (b)  any  other  person  with  the  consent
 in  writing  of  the  Advocate  General.
 The  section  explains  the  meanings  of
 the  expression  “Advocate  General”  to
 mean  (a)  in  relation  to  the  Supreme
 Court  the  Attorney  General  or  the
 Solicitor  General,  (b)  in  relation  to
 the  High  Court  the  Advocate  General
 of  the  State  o¢  any  of  the  States  for
 which  the  High  Cour  has  been  estab-
 lisheg  ang  te)  in  relaion  to  the  Court
 of  qa  Judicial  Commissioner  such  Law
 Officer  as  the  Central  Government  may,
 by  notification  in  the  official  gazette
 specify  in  this  behalf,

 Union  Territory  of  Delhi  is  unique
 in  that  it  has  its  own  High  Court.
 There  is,  however,  no  Advocate  General
 n.  relation  to  that  High  Court  In  the


